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NOTICE OF HALF-AN-HOUR Dils-
CUSSION

Dr. R. B. GOUR (Andhra Pradesh):
Sir, before that, I wish to draw the
attention of the House to the folloy.-
ing: I had given notice of half-yn-
hour discussion on

(i) setting up of a Fertiliyer
Factory in Kothagudium jp
Andhra Pradesh

(ii) claims of war service cangj-
dates in Central Excise Cgy]-
lectorates in Madras apqg
Hyderabad.

But I learn that neither the Comimerce
and Industry Ministry nor the Finanee
Ministry have sent any reply so far
to the Rajya Sabha Secretariat. The
rules require a notice of 3 days ang
it is about a week now since I hayg
given these notices.

I wish to draw the attention of the
House to this lapse on the part of the
Ministries concerned.

Mr. CHAIRMAN: Yes, you haye
drawn its attention.
THE APPROPRIATION (No. 4)

BILL, 1957 ‘

Tre MINISTER or FINANCE (SHg;
T. T. KriSHNAMACHARI): Mr. Chair.
man, I beg to move:

“That the Bill to authorise pay.
ment and appropriation of certaip
sums from and out of the Consolj.
dated Fund of India for the servige
of the financial year 1957-58, gg
passed by the Lok Sabha, be takep
inte consideration.”

Sir, the Bill does not need mucy
of an explanation. It provides fqp
the drawal out of the Consolidateg
Fund of monies that have to be made
available in order to meet the expen.
diture charged on that fund and those
which have been voted by the Loy
Sabha. The figures in the Bill folloy
the provisions shown in the Budgst
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documents and are inclusive of the
sums voted on account and provided
for in the Appropriation (Vote on
Account) Act of 1957, for five months’
supply, which this House has also
approved of.

Hon. Members are already in posses-
sion of the Budget documents. There
has been a general discussion on the
Budget in this House during the last
session. I do not therefore wish to
take the time of the House further at
this stage. My colleagues and I shall
try to deal with such of the points as
may arise during the debate during
the next two or three days. Sir, I
move.,

Mr. CHAIRMAN: Motion moved:

“That the Bill fo authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1957-58, as
passed by the Lok Sabha, be taken
into consideration.”

Serr J. V. K. VALLABHARAO
(Andhra Pradesh): Mr. Chairman, let
me at the outset express my strong
disapproval and also that of the peo-
ple of Maharashtra and Gujarat of
the attitude of the Home Ministry in
not rectifying the wrong done to the
people of Maharashtra and Gujarat.
The Home Minister’s reply in the Lok
Sabha regarding the demands of
these two great people smacks of
obstinacy rather than of sagacity.
The Home Minister in his reply said
that the entire nation backed his
solution of the problem. But he did
not take into consideration the ver-
dict of the people in unequivocal
terms in Gujarat and Maharashtra
where they have rejected in toto the
proposal for a bilingual Bombay.

Whenever this question was raised
either in the other House or here, the
issue of Bombay was brought forward
as a hurdle that stands in the way of
solving the question of Samyukta
Maharashtra and Maha-Gujarat. In
the Lok Sabha the other day the
chosen representatives of the people
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of Maharashtra and Gujarat stated
that they were prepared to discuss
and arrive at an agreement on the
question of Bombay but they wanted
the Ministry to come out with a
categorical statement that they will
constitute Maharasitra and Gujarat
into two separate States. If the Gov-
ernment want people’s sanction fur-
ther, it was also given in the recent
elections to the Ahmedabad and Bom-
bay Municipal Corporations. That is
the one issue especially in Bombay
and that one issue was put before the
people of Bombay as to whether
Samyukta Maharashtra should be
formed or not. The people of Bombay
by an overwhelming majority have
recorded their votes in favour of
Samyukta Maharashtra but how is it
that the lovers of democracy refuse to
accept this verdict and go on sticking
to the age-old formula which has
aroused so much of discontentment
among the people of Maharashtra and
Gujarat. I would therefore request
the Government and the Home Minis-
try in particular not to be obstinate
on this issue but to be more sagacious
and rectify the wrong done to these
two great nationalities,

Then I would like to make one
comment regarding the Health Minis-
try. I am sorry that the Minister for
Health is not here but I would like
to know from the Ministry of
Health whether they are serious in
their recent appraisal of the Influenza
position in the country. Throughout
the country, and especially in my
State, people feel that the Health
Ministry has miserably failed because
weeks ahead they knew that this
epidemic is likely to spread and even
today it is in epidemic form in cities
like Hyderabad, Vizag and others.
What the Health Ministry has done in
the initial stages was to issue a com-
munique saying that people should
stock or the Government should keep
sufficient stocks of penicillin. What
has penicillin to do with it? Of
course I am not a medical man but
medical men would come and say
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that penicillin is also a treatment
but what has happened? Immediate-

ly after the statement of the Ministry
and also a circular letter by the
Directorate, penicillin went undex»-
ground. If was not available to com-
mon man for other serious diseases
and ultimately it was found that
penicillin is useful only in cases where
there was lung and some other serious
complications. Now there is no serious
attempt to control essential drugs. The
Drug Control Order has not come into
force and even to this day we find in
many parts of our State drugs go to
the blackmarket and there is adulte-
ration of drugs. Recently there was
a case—1 don’t want to go into the
details—of Ganesh Medical Hall in
Hyderabad. This great firm is noto-
rious for selling adulterated medicines
but all the same they are made Gov-
ernment Chemists and the Chemist
of the Rajpramukh also. I would
like to know from the Government
why is it that they are hesitating to
promulgate an Ordinance or to bring
a Bill to control essential drugs and
see that the drugs are available to the
people or else the chemists will sell
these essential commodities in the
blackmarket.

Then I come to the activities of the
Ministry of Labour which are far from
satisfactory in spite of the many assu-
rances that are given to us by the
hon. Minister for Labour and Employ-
ment. The Minister admitted the
other day in the Lok Sabha about the
unhelpful attitude of employers in not
implementing certain awards that are
given by courts ahd also in not imple-
menting the labour Acts. We sit here.
debate and discuss all aspects and pass
a legislation hoping that it will help
the down-trodden workers but what
actually happens? This legislation
when it goes down to be implemented,
gets scant respect even from the
officers of the Ministry of Labour. I
am charging the Ministry with this,
not irresponsibly. I can quote several
instances where the officers knowing
full-well that certain Acts of Parlia-
ment, certain ameliorative Acts which
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are helpful to the workers are not
implemented by the management, have
not cared even to question the mana-
gement nor taken any action against
them. There are several States and
next to us is the State of Punjab where
they don’t even observe Factory Rules,
the rules for safety. In Ferozepore
there are factories which do not
observe the minimum precautionary
measures. Here, in the heart of belhi,
there is a motor transport conipany
which refuses to implement the award
of a Tribunal; they not only refuse to
implement it, but tell the workers
that nobody could make them imple-
ment it. I would like to ask| the
Ministry this. Is it the unhelpful atti-
tude of employers or is it the revolt-
ing attitude of the employers? If a
worker refuses to do a particular job,
he will be dismissed, suspended and
if he rises and puts forward a meagre
demand and gives strike notice, then
all the forces of law will be let loose
on him to cow him down but what
happens to these forces of law when
it is a gquestion of dealing with the
employer? There is the case of thou-
sands of workers engaged in manga-
nese mines. I would ask the Ministry,
to this day, how many workers in the
manganese mines are given the mini-
mum wages as prescribed by law? In
my own State there are about a dozen
companies where they refuse to pay
the minimum wages. Not only that.
They don’t even maintain muster rolls
or attendance registers. They don’t
implement any ameliorative measures.
Added to that, the workers are denied
drinking water at the work-spot. This
is the sorry state of affairs. This was
brought to the notice of the officials
of the Labour Department by workers
in writing several times that they are
denied their proper wages, that wages
are not paid regularly, that they are
not given minimum wages and that
many mediators play havoc in their
payments. Yet the officers of the
Labour Department would come, chat
with the management and then go
away. There are cases, and I can cite
the case of one company which
employs about 10,000 workers but
only 2,000 workers find place on the

50 R.S.D.—8. |

Bill, 1937 1892

muster rolls when it is a question of
paying leave wages or compensation.
The Regional Commiss:oner of Lab-
our and the Factory Inspector (Cen-
tral) visit the place and say that they
have checked their registers and only
2.000 people are there on the register,
who are enlisted.

Sur1 C. P. PARIKH (Bombay):
What is the name of the Company?

Mgr. CHAIRMAN: Why do you want
the name? Please avoid names.

SHrr J. V. K. VALLABHARAO:; 1
have been avoiding the names but
because he is very anxious, I would
like to name the firm. It is the com-
pany known as Seth Durga Pershad
Narsing Das Fateh Chand and Com-
pany of Tumsar, Madhya Pradesh, a
company which is a virtual monopo-
list of manganese ore in my Statle.
Yet in its record, to this day—and the
entire Labour Department knows fully
well that—this company never kept
proper muster rolls. But all the same
this company goes scot-free even
without paying proper income-tax, if
my information is correct. When-
ever the workers there rise and report
these things, all that they get is a visit
from the Regional Commissioner or a
visit from the Conciliation Officer,
they hear the complaint and then they
go. The management closes the mines
and after a couple of months reopen
them again with new labour force, at
reduced wages and without compensa-
tion at any stage. This has happend
twice during the past three years.
I have brought this to the notice of the
Government in separate memos; but
all that I receive in reply is “The
matter is under consideration” and the
workers are unemployed and starving.

Sir, this is not an isolated case.
When the motor workers’ case wai
presented in Parliament, the Minister
gave us many assurances, saying that
the working conditions of the motor
workers will be regularised and some
relief given to them. These assur-
ances were there, but all these six
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years, up to this day no steps have
been taken to bring in a Bill or to at
least frame some rules dealing witn
their working conditions. In the State
of Andhra a tripartite committee was
appointed consisting of employers, the
Government and representatives of the
workers, with a judge as chairman of
the committee. This commitice gave
its recommendations, but the manage.
ments refused to implement them,
And the Government simply .o0ks on
and says, “What can we do?” Is this
a Welfare State? I would likr te
know. Is it a State that is going to
achieve socialism when even these
minimum rights of the workers ate
denied?

Sir, as you know, recently we passeq
the amendments to the Industrial Dis.
putes Act, providing for compensation
in cases of retrenchment. But even
this little concession given to the
workers is being denied in practice,
And by whom? By no less an autho-
rity than the South Eastern Railway
managemnient. In Vishakhapatnam, the
workers were engaged in laying out
new tracks for the oil refiners. They
worked for one and a half years anq
then they got retrenchment notices,
without compensation. The workersg
said: “Either give us compensation or
at least give us alternative employ-
ment. If you have no alternative
employment, at least give us recom-
mendations for similar jobs at Bhilaj
where there is ample scope for
employment.” But the Railway
administration is silent and the Labour
Department does not move. Meantime,
the workers are unemployed and
starving. For what? For laying g
track, for doing a national job. Al
the same the worker is thrown to the
winds.

Then there is the case of delay also,
Whenever the, workers have certain
legitimate demands they give notice of
their demands, but they have to wait
for months together. The Labour
Department or the management never
move. Then the workers go on strike,
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When they go on strike, some gentle-
men will come out and say, the
workers have misbehaved. And the
Home Ministry will come out with an
ordinance.

I will just now give an instance.
The workers of the Hindustan Ship-
yvard gave notice on 24th July 1957
enumerating certain grievances. Itis
already one month now. Neither the
management nor the Government
haye replied them. They send us
telegrams saying the only way left
to them is to resort to strike. I would
like to know whether it is not the
silence of the Labour Departmentand
the negligence of certain officers that
will be responsible if the workers are
obliged to resort to a strike? The
workers have said “Either refer the
matter to arbitration or an industrial
tribunal, or let at least a conciliation
officer know what we are asking for.”
But nobody comes. And this is the
sorry state of affairs even in a state-
managed industry.

Sir, to this T would like to add one
more thing. The Minister of Labour,
himself a veteran trade union ‘leader,
the other day said that something was
wrong somewhere and we must check
it up. I would humbly suggest to the
Government that unless and until the
Government makes up its mind to give
working classes representatives also a
share in the machinery of checking up,
nothing will be solved. Factories will
go on refusing to implement the law.
Industries will go on denying the just
demands of the workers. So there
should be a permanent machinery,
industry-wise if necessary, to make
surprise visits and checks, to see
whether the factories are properly
adhering even to the safety rules that
are provided for in the leBislation. My
hon. friend Shri Parikh may laugh it
away, but I would like to tell him that
though he wanted me to quote only
one instance, I can at random tell him
not one instance, but I can quote
hundred mills, oil and rice mills, in
Andhra, where they do not adhere to
hours of work per day, where they do
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not adhere to leave with wages,
weekly holidays with pay and so on.
All the same, they go scot-free. The

Labour Department officers just come { the Government.

and pay the usual visits. Not even
that. I would like even to go to the
extent of charging——if I am permitted
—the Labour Department of working
hand in glove with certain of the mill-
owners and also the employers, in
denying the workers their just rights.
Here is an example. When I painted
out to the government, to the local
Labour Department, that nearly 10,000
workers go to work in the mills and
only 2,000 are being paid compensa-
tion, then hurriedly the Labour
Department officer goes there and
during the night time he checks the
musters and puts his “dhobi mark” on
the muster-roll of 2,000 and says,
“What can I do? the muster only
shows that much.” But day in and
day out, he sees 10,000 workers and
as I said, he certifies that the num-
ber is 2,000 only.

With these words, I would like to
come to ‘my home State. As one
representing the State of Andhrp, I
must say frankly not only as a Mem-
ber of the Communist Party but as
one belonging to Andhra, that we are
very much discontented and we
strongly resent the way the Central
Government is handling Andhra State.
Andhra State is not shown any con-
sideration in the matter of allotments
under the second Five Year Plan.
Laudable aims are proclaimed in the
preamble of the Second Five Year
Plan. It is said that this Plan is
intended “to lay the foundation' of
"industrial progress” and “secure to the
greatest extent feasible, the balanced
development of all parts of India.” Sir,
I shall give you a few examples of
how industrially Andhra is being
developed by the Government of India.
As everyone is aware, 9 per cent. of
the population of the country is, in
Andhra State and yet, when it i{s a
question of allocating either indusfries
or developing mines, or the locatioh of
higher technological institutes, the
opening of fertiliser factories or medi-
cal colleges, or anything for Fhat

to |
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matter, Andhra State is always
neglected. I can give you facts and

figures taken out of papers supplied by
While the popula-
tion of Andhra constitutes 8- 8 per cent.
of the total populatiom of India, her
share of the allotments is only 3'6 per
cent.

[MR. DEPUTY CHAIRMAN in the Chair.]

This is to stave off regional imbal-
ances. It is not only that. During the
second Five Year Plan period, the aim
is to lay the foundations of industrial
progress and Andhra gets 1°5 per cent
of the allocations while her popula-
tion constitutes 8-8 per cent. of the
total. The vital thing for any nation
to develop or for industries to prosper
is the development of means of com-
munications and transport. Here too,
Andhra’s share is 06 per cent. of the
total allocations for the second Five
Year Plan. I would like to know why
this regional imbalance still continues
and how long does the Government
propose to continue it?

I have got a number of instances but
let me come first to the case of the
fertiliser factory. When the question
of starting a fertiliser factory came up,
the Government of India told us that
we should decide ourselves between
Vijyawada and Kothagudium. Accord-
ingly, a decision was taken but then
they have taken it down five hundred
miles below to Neyveli. The Andhra
Government, of course, gave the reply
but unfortunately, the train has gone
to Neyveli with the Fertiliser Factory

that the people of Andhra were
demanding for a long time. The
Andhra Government said that with

low grade coal and plenty of water

supply available at Kothagudium
and with rice producing areas
all round, Kothagudium  would

e an ideal site. We asked for it and
we also said, that long before the
Neyvali project came into produc-
tion—the power there will be avail-
able only in 1958 or 59 or even 60—
Andhra State could have a factory
and production could start which
would be consumed by the Andhra



1897 Appropriation (No. 4)

[Shri J. V. K. Vallabharao.]

peasantry. We urged for this place
because this is in the middle of the
rice bowl. Then the question of for-
eign exchange was raised, I would ask |
the Government frankly this question.
Why not help us with the Nizam’s
Trust Funds? You may say that the

Funds belong to three parties but
then at least give us the Andhra
quota. With that, we can run a

fertiliser factory. Why not do it? The
Andhra Government and all the
parties in Andhra more than once
represented about this matter and yet,
to this day, the reply that we get is
that the matter has already been
decided and that we should wait and
see. When the question of establish-
g a diesel engine factory at Visa-
khapatnam was raised, the Planning
Commission agreed and five crores of
rupees seem to have been allotted for
it but no preliminary work has yet
been undertaken and I am  told by
some quarters that the diesel engines
are moving either in the eastern or in
the western direction and are not
going to remain in Visakhapatnam.
What has happened to the Government
of India? Do you want us to think
or do you want to force us to think—
though we do not agree with it and
though we do not think there is any
sense in it—of a Southern Region by
your doing things in this way? I
think you will make the people revolt
against the very Constitution. There
was the question of the Heavy Electri-
cal Goods Manufacturing Plant and we
were told that it will be located at
Visakhapatnam but then, how is it
that the claims of Visakhapatnam
have been ignored and the Govern-
ment moved far north and that too to
Bhopal? They have, of course, got the
usual and stock reply that the experts
have decided it that way, that the
considerations of foreign  exchange
come in, etc., etec. I will quote one
more instance. The setting up of a
low temperature carbonising plant at
Kothagudium was also suggested by
the Andhra Government which was
agreed to by the Planning Commis-
sion. Why have not the Government
done the preliminaries in this connec- |

- -
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tion? The papers come down and go
up from this department to that
department but then nothing happens.

I now come to the question of
education. We were told that a Higher
Technological Institute has been allot-
ted to the South. Now, in the Centre’s
mind, South means only Madras
and nothing else, if I may be permit-
ted to say so. A Committee was set
up and the Andhra Government
offered half a crore of rupees worth of
buildings and materials. They offered
the college building and four hun-
dred acres of land. The Committee
said that it was very good. The
Andhra Government said that it
wanted to start an Engineering Col-
lege at Warangal for which it wanted
some help. The Committee agreed
that it was a very good suggestion,
an excellent suggestion but then one
fine morning we found that it had
gone the Neyveli way. What is
wrong? That is what we would like
to know.

‘There is then the question of a
Medical College for Andhra. Andhra
has got only two. We have got a
Medical College at Guntur and
another at Kurnool. We asked for
more. The Andhra Government have
invested nearly two crores of rupees
in the Kurnool Medical College and
they only wanted an additional amo-
unt of thirty to forty lakhs of rupees.
The Finance Minister while inaugu-
rating said that it was a very good
suggestion and that he would consider
it but then nothing has been forth-
coming so far. [ would like to know
from the Government as to whether in
their plan and in their very laudable.
aims they include Andhra also or not.
Tocrown it all, my friend, the Infor-
mation Minister has been forgetting

Andhra. He perhaps thinks that
Andhra does not exist at all, We
have this specific complaint. It is not

only we of the Communist Party but
also the Congress Party Members that
have this feeling and they can give

specific instances. We in Andhra
today feel that you never care to
develop Andhra, you never care to
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help to foster industries in Andhra
and you never care to help in expand-
ing educational facilities there. To a
question put in the Lok Sabha, the
Minister for Education replied on the
16th May 1957, stating that out of a
total grant of Rs. 3,50,00,000 for secon-
dary education, Andhra is allotted
only Rs. 3,31,000.

Assam gets Rs. 8:73 lakhs; Mathya
Pradesh gets Rs., 26°78 lakhs; Madras
which is backward gets only Rs. 10
lakhs which again is thrice as much
as Andhra’s; Punjab gets Rs. 64 lakhs
and West Bengal gets Rs. 57 lakhs. I
would like to know what is the wrong,
Do you want us to remain backward?
Don’t “you consider us as an infegral
part of India? Don’t you think that
the laudable aims claimed by you in
the Second Five Year Plan should aim
at balanced development of all parts
of the country and also be applicable
to Andhra? Should not the Second
Five Year Plan be implemented with
this end also in view? I hope that
Government will be kind enough to
consider all these criticisms and not
consider them just for the purpose of
replying to them and no further. They
should seriously ponder over them so
that they may not have adverse effects
on the under-developed States.

With these remarks, Sir, I conclude.

Suri C. P. PARIKH (Bombay): Mr.
Deputy Chairman, I was surprised at
what Mr. Vallabharao said just now.
He said that in a mining factory 10,000
persons were  working  whereas
only 2,000 were shown on the
rolls. I think that the statement
is absolutely wrong and I say it
cannot be true. 'This position can-
not exist. He further said that
the company did not pay income-tax.
10,000 persons working and no income-
tax! For how long can it last? 1
think, Sir, he simply gave exaggerat-
ed figures, but I will ask the hon, Min~
ister to examine those figures. I
should think, Sir, that when Members
give some figures to the House they
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what they cay. How can any such

company exist without paying income- .
tax, and how can only 2.000 men be | ¢narchy and chaos.

Bill, 1957 1900

shown on the rolls when there are
10,000 persons working? Let me tell
him, Sir, that the employers at present
are at the mercy of the labour unions
and let me tell him also that the
unions have grown so powerful that
the employers dare not disturb the
labour force even where it was in

excess. And what is the result, Sir?
Less work and more pay. Also
the employers are quite unable
to enforce discipline among them.
Discipline in the labour ranks
is so much disturbed that there
is loitering going on  during work

hours and a man works for four hours
in place of eight hours. This is all
due to the instigation of some persons
who do it for their own political bene-
fit and they do not aim at the coun-
try’s more production at lesser coct,
They want simply anarchy in the
country or some sort of disorder
in the country and so they are having
their teachings preached among the
labour population. If there is indis-
cipline and idleness among industrial
workers the price of industrial goods
is naturally bound to go higher and
higher day by day. The hon. Mem-
ber talks of labour amenities, but he
forgets that the wages that are paid to
industrial labour are higher than those
paid in the country. for any other
occupation, or they are not commen-
surate with the wages that are paid in

other occupations, and I think, Sir,
that has been the subject of their
criticism all the while, but the
employers are now out of the
picture since they have left
things to be judged by the

country. Let the country judge what
is the cause of the high prices pre-
vailing, what is paid to industrial
labour, what is paid to a  teacher,
what is to a professor and what is
paid to an agricultural landless
labourer. Let them examine these
facts and they will find that the hand
of some militant trade unions is behind
all this, all this results in indiscipline
and disorder. They want to disturb
the smooth progress of the country
towards development in every field
and they want to lead the country to
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Now, Sir, he said something about
the bilingual State of Bombay. He
speaks of Gujarat as if he has the
charter to speak on behalf of those
who live in Gujarat.

Surr J. V. K. VALLABHARAO:
Unfortunately people who do not
belong to Gujarat decided the issue.

Surr C. P. PARIKH: Let him
remember that in Gujarat 70 per cent.
of the Assembly Members were elect-
ed on the Congress ticket. 70 per
cent. of the Members in the Bombay
Assemably were elected on the Con-
gress ticket and they are the
Congress Members in the bilingual
Bombay State. Congress in Gujarat
wanted three States formerly but in
the interests of the country Gujarat
Congress said that if the country
wanted ‘us’ to try the bilingual State
‘we’ shall have it by all means and
‘we’ shall make sacrifices in that
regard and will {ry to work to the
best of ‘our’ ability. That is the stand
of the Gujarat Congress and the
people of Gujarat. It is no use pic-
turing them in any other way. My
friend and his party have gone to the
city of Ahmedabad and have created
troubles not only.in other ranks but
also in the student ranks. The intelli-
gentsia and the middle classes who
were misled by them have woken up,
and they are now holding meetings to
control the disorder and anarchy at
the hands of violent elements that
were allowed full sway. I think, Sir,
sooner the exact position is realised,
the better. It is no use mixing up
political issues with the issues which
each State and each district must have
for its own benefit.

Now, Sir, with regard to the other
points which he raised I was unable
to understand what he said in a vehe-
ment tone. Such a tone I could not
follow and I could not understand
what he said. Therefore I will come
to my own arguments.

First of all, Sir, we have got a big

plan before us for an investment of !
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. Rs. 4,800 crores in the public sector
and Rs. 2,400 crores in private sector,
totalling in all Rs. 7,200 crores, which
is likely to go up with the increasing
cost of living index and the increas-
ing price of materials. Now, Sir, I
want to point out that we have under-
taken an ambitious programme, and
when we have taken on an ambitious
programme I want to draw the atten-
tion of the Education Ministry to it
and to ask what they have done in
the matter of having adequate man-
power possessing the requisite quali-
fications, especially in the field of
scientific and technical skill. I think,

Sir, that all our plans and all our

| Projecis will suffer not for want of

finance but for want of adequate
skilled men, skilled in scientific and
technical knowledge. Now, why is the
United States of America rich? Why
is Britain great? Why is Japan rich?
They are smaller countries in the
matter of population whereas our
population is 37 crores. It is 13
crores in U.S.A.,, a smaller population
in Japan and only 4 crores in Eng-
land.

Surr J. S. BISHT (Uttar Pradesh):
It is about 8 crores in Japan.

Surr C. P. PARIKH: I did not
recollect the exact figure. Now, Sir,
what is the reason behind it? It is
owing to the technical man-power in
those countries, the scientific training
provided there for exploiting the
resources of the country. The resources
of a country are soil, forests, the
mines, the underground oil and other
things, and these resources can be
exploited only by skilled manpower,
skill of an adequate technical nature.
Here, Sir, let me tell you that the
educational facilities that we have ‘in
the country are quite inadequate. The
Prime Minister said the other day that
there were 200 brilliant students who
had academic degrees with distinction
of the foreign universities and were
. serving outside. I see that the figure
is more than 200. It is nearing 400.
And what is the salary they are draw-
ing in those countries? They are each
drawing from Rs. 5,000 to Rs. 15,000 in
foreign countries. They have acquir-
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ed skill and practical experience for
a period of ten years after their uni-
versity training. Are these people

not patriots? Can they not serve
India? Can we not create conditions
in India in order that they be

recalled to this country to serve this
country in its hour of need? I think,
Sir, we are gathering statistics, but
yet we want to refuse them adgquate
emoluments because some of usi have
ideas of ceiling on incomes.

They say that the highest saldry in
the country should be Rs. 2,000. I
think that if we have such a cancep-
tion, we shall not be able to build
the country as fast as we desire
because at the moment skill has to be
paid for, has to be purchased, Has to
be tempted and I think we may|have
to surrender many notions. And just
imagine what will be the spving
effected? One technician may be able
to increase the production by about
30 per cent. Technical skill is such
an important factor that the cdst of
production is goverened by it. We
have taken in our hands great projects
but the number of engineering col-
leges that exist in our country is only
18 and the number of post-graduate
students that we are training is only
200. They may have gone up a little
now, but let me tell you that it is not
a matter of mere numbers. It is a
matter of quality and I think that the
training that is imparted is of a very
inferior nature. Practical training is
absent in our country in the case of
post-graduate students. And what is
the reason for that? Because as soon
as people become graduates they
immediately get some employment
either In the private industry or in
the service of the States or the Cen-
tre. So we have got to have a sys-
tem by which the students will be
tempted to be trained with guarantee
of employment later on because train-
ing in science is not training of an
administrative nature, that it can be
finished in three or four years. Train-
ing in science means at least ten years
and it must include both theoretical
and practical training. But we have
not got the facilities in this cox}ntry
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teach
the students. This is a very impor-
tant aspect. The only Scientific and
engineering institutes we have are at
Khargpur and Bangalore. Even
there I find they are not having ade-
quate trained staff to teach the sub-
jects they have prescribed and some
of the posts are lying vacant for want
of trained personnel. When such is
the case in the KXhargpur Institute
which is the pride of India, what is
happening in other institutes we can
very well imagine. Now, the require-
ments of our country are very great.
We have not before us this second Five
Year Plan alone; we have the third
Five Year Plan before us. We are
making such huge investments and we
want to industrialise the countgy
because our consuming capacity is still
six times more. Qur per capita con-
sumption of many of the essential
goods is one-sixth of the per capita
consumption in other countries. So
one can easily imagine up to what
level our industrial production could
go if we only increase the skill for
converting the resources which Mother
India has given us, But we have not
been able to do that because in my
opinion the training that is given to
our students is not adequate and pro-
per. Our students are brilliant and
whatever training is given, only a few
can afford; only students of upper
middle class or the richer classes can
afford to have that training. Other
students whose family income is below
Rs. 5,000 or Rs. 6,000 cannot afford to
have this training and it is denied to
them. If you want to develop the
country both in the matter of agricul-
ture and in the matter of industry,
we shall have to give a good number
of scolarships, not the nominal amount
as is being given at present but quite
a big amount. The brilliant students
should be trained at the cost of the
State for a period of, say, ten years
with a condition that when he is fully
trained he should work for the whole
of his life on a certain prescribed
salary with graded promotions under
the orders of the State. We must
also constitute an Indian Engineering
Service as was recommended by the
Engineering Personne} Committee.
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The Report of the Engineering Person-
nel Committee is an important docu-
ment and I think that it is now under
the consideration of the Government.
Even though the Planning Commis-
sion has said that we would be want-
ing 50 per cent. more of technical per-
sons at the end of the second Plan
period, this Engineering  Personnel
Committee has said that is not ade-
quate but that our requirements are
far greater. If hon. Members wduld
Jook into that Report they will see |
what our requirements of technical
personnel are. We require both teach-
ers as well as students because it is
no use having students without teach-
ers and the colleges will suffer and
our colleges, I may say, are very poor
at present in the matter of teachers
having adequate knowledge of science
and technology. The only two instij-
tutions that we have are at Khargpur
and at Bangalore. A third also we
have and that is the Bureau of Mknes

|
|
/

at Dhanbad. These are the three |
principal institutions and we are
in such a predicament that even
those institutions are not free. If
we want to increase the wealth
of the country from Rs. 10,000
crores to Rs. 40,000 crores, then

we shall have to incur necessary
expenses and provide for the neces-
sary technical training. There is great
demand for technical personnel and
there are people patriotic enough who
are available but we should train
them and equip them for the job.
Why are our students flocking to other
countries? They are doing so because
the training that is imparted in our
country is very poor. As I said,
there is mno practical training
here, no factory training given to our
post-graduate students. Sir, the world
is going far ahead at present in the
matter of scientific and technological
matters and 1 think the books written
even two or three years back are get-
ting old. Whatever may be the theo-
retical knowledge, without practical
training in the field in which the stu-
dent is doing research, it is of no use

and therefore I want to impress upon '
thic Whartea that thana

Tommdldidtal oA .
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we have should be developed to the
fullest degrec possible. I am pointing
this out because now we are short of
finances and therc is going to be cut
here and there and the cut is also
falling on the scientific and technical
institutions also. I know the cut is also
falling on them because I am connect-
ed with one of the institution, And I
say that this cut on the development
of technical and engineering skill
should not be imposed. Our require-
ments in this matter should be care-
fully taken into account. No doubt,
we are establishing three more engi-
neering colleges at Bombay, Kanpur
and Madras but we believe in quan-
tity and not in quality. Sir, in science
and technology quantity does not
count; it is the quality alone  that
counts. One well-trained and well-
qualified person in the field of tech-
nology will be far more effective than
a hundred people without the requi-
site knowledge or training. There
are scientists in our country but we
must see that they are given full
opportunity and full freedom and
that they are not tied down adminig-
trative work,

Then, Sir, it is not merely enough
to have engineers and technicians; we
must have hostel accommodation
throughout the couwntry on a very big
scale. We cannot have engineering
colleges at all the places; we can have
only 25 to 30 engineering colleges but
I think certain subjects should be
concentrated in certain colleges so
that all the connected research on a
particular subject is carried on in one
particular college. There should be a
proper atmosphere so that the stu-
dents know what they have to do and
what they are doing. There must be
the proper environment so that they
can prosecute their studies better, so-
that they can also become aware of
the possibilities of knowledge because
with little knowledge one tends to get
puffed up. They should know that
there is no limit to knowledge in
science and technology. We are liv-
ing in an atomic age and therefore we
must understand that science and
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want to eliminate poverty from this
country, if we want to increase the
country’s wealth from 10,000 crores
to 40,000 crores of rupees then only
science and technical skill in thp field
of agriculture and industry can help.
We have immense man power in the
country but I think it is not'being
properly utilised Now, we have huge
resources of iron and steel but why
have we not exploited them? Of
course, we are now putting up three
steel factories but I say that three fac-
tories will not be sufficient because our
demand is so great. If other coun-
tries have so much steel production
which is many times our present pro-
duction, just imagine how much pro-
duction we shall require to meet our
requirements. As I said earlie‘r, our
production can go up to six times
because our consumption capacity is
very great. One economist who has
visited this country has said that India
will in the course of a period of ten
years have such industrial expansion
that other countries in the world will
be surprised at its magnitude. And I
think we must be prepared fqr that

progress. L
Now, I will come to the abour
question which my hon. friend has
raised. He has always said that the
employers are not giving the labour
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their due, that they give the lowest |

wages, not the living wage. 1 say
that it is only the industrial labour
that contributes to production at eco-
nomic cost; it is the industrial labour
that will help us in producing goods
so that we can sell them in the inter-
national market atcompetitive prices.
Our whole export market is governed
by the cost of production in theé coun-
try and the cost of production is gov-
erned by the sympathy shown and the
attitude taken by the labour.

Mr DEPUTY CHAIRMAN: Will You
take more time? :

Surr C. P. PARIKH: Yes, Sir,

Mr. DEPUTY CHAIRMAN:  Well,

f have to inform the House that there
are 40 speakers on the Congress side
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and perhaps a good number on the
Opposition side also. So I  have to
restrict time even from the begining.
No Congress Member will take more
than 15 minutes, and hon. Members
will have to be brief. You have
already taken 15 minutes and you will
please compress your speech after
lunch. ’

So, shall we meet at 2 o’clock and
go on till 5-307

Some Hon. MEMBERS: Yes.

Mr. DEPUTY CHAIRMAN: So we
will meet at 2 o’clock instead of at
2-30.

The House stands adjourned till
2-00 p.M. |
The - House then adjourned for

lunch at one of the clock.

|
i

The House reassembled after lunch
at two of the clock, Mgr. Deruty
CHAIRMAN in the Chair.

Sur1 C. P. PARIKH: Sir, I will try
to be brief on the remaining points
which I have to raise. As regards the
Labour Ministry, I think it is neces-
sary that in regard to industrial labour
the wages should be based on pro-
ductivity and not on time scale. At
present industrial labour gets fixed
time wages. I think it is very neces-
sary now, owing to the industrial
development we have, that wages are
based on productivity. If the man gives
more production, pay him more wages.
But those who are loitering about are
now getting the same wages, for 4i
hours work instead of 8 hours. That
can easily be considered by the labour
Ministry as early as possible, although
my friend opposite has not advan'ced
that point because he does not want
discipline in labour.

The next point is standardization of
musters. You will see that the fac-
tories of the same size have difference
in labour complement to the extent
of 20 to 50 per cent. and on that
account many establishments have
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higher cost of production and suffer
There is a general rise in price on
such account, because the last margi-
nal unit of production determines the
cost of production prevailing in the
country. Therefore, there should be
standardization of musters and if there
is surplus labour, it can be retrenched
provided alternative occupation s
given to it That can easily be legis-
lated for and on that account decaua-
lisation system is very necessary,
because all surplus labour will be
absorbed by the industry within the
industry when absenteeism and casual
vacancies occur. We do not want to
throw any one on the street. We want
to provide employment in full.

Now, I will come to the Ministry of
Commerce and Industry. With regard
to that we see that owing to the pro-
posed levy of indirect taxation prices
of essential commodities have risen
far out of proportion to the levy of
the excises, And that is due to the
middlemen and others manipulating
the prices. I say just as we have
opened fair price shops for foodgrains,
it is also necessary that we should
have fair price shops for essential
commodities. We have opened 23,000
fair price shops. . .(An hon. Member:
30.000). That is very good. Now, T
say, Sir, similarly, 5,000 fair ©prce
shops for essential articles for the
common man’s use should be opened.
Why should charcoal be dear? Wny
should sugar be dear, more than the
cost of production plus a reasonahle
distribution margin? So many other
articles, if you see in the last six
months, have gone up in price from
25 to 30 per cent. We should have
a system of chain stores, within a city,
manned by the same people who are
at present distributing these goods and
articles without creating unemploy-
ment. We will know where the deficit
pockets exist and how to remedy that
deficit, because the deficit may be on
account of transport.

Now, Sir, I come to another point
with regard to Finance, that is, the
system of sales tax. The sales tax on
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many important commodities is very,
very different and very, very harassing
to the trade at present and the rates
are different in different States. That
does not matter. What I say is we
must consider India as one and the
sales tax should be levied at source.
At present on sales tax revenue we are
losing, in my opinion, Rs. 10 crores
throughout India; and if we consolidate
the present sales tax with the excise,
we can have that revenue and the diffi-
culties of the trade will be mini-
mised. And there will be no leakage.
We can gain, in my opinion, Rs. 50
crores during the Second Plan period.
Though the principle of that legislation
has been accepted by the State Minis-
tries, I do not know why there is delay
in legislation. It was to come in July.
It has not come in July; nor in Sep-
tember. I request the Finance Minis-
try that this legislation for consolidat-
ing the sales tax with the excise be
brought in early—at least in the
November session.

Now, with regard to the Food Mnis-
try I say that in regard to food articles
we want the production to rise. We
cannot do it overnight, but it is very
necessary that maximum and minimum
prices of essential food articles should
be fixed according to the outturn and
the crop varieties. When there is a
minimum price, the cultivator has
inducement to produce more, because
he has the guarantee of the price.
When there is the maximum, at that
price stocks can be requisitioned from
any one who is hoarding that. When
the maximum prices are there then
naturally the man who is hoarding
knows that his goods will be requisi-
tioned at that price. So there will not
be trading at a higher price o the
extent that trading is taking place™ at
present and there will be a lot of gene-
ral improvement on that account.

Now, Sir, as regards food, it is very
essential that we must build buffer
stocks which are more than ten per
cent. or five per cent. of the require-
ments of the country. And unless we
have buffer stocks and rush to fhe
deficit pockets, we shall not be able s
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have the food prices under confrf? ¥
the extent that we desire.

And the last point is with regard tq
complaints in each Ministry. I say anq
I again repeat that there is a lot of
resentment and discontent in the cotmns~
try on account of delay or evasive
replies of the administration. I §af g
senior Secretary should be placed in
charge of each Ministry to hear com.
plaints of the public and dispose of
them in the shortest time possible or
within a reasonable time. And thay
Secretary may have an advisory ¢ouns
cil constituted of persons in whom the
Minister has confidence. I think the
greavest resentment In tie country I
that there is no response from the
Ministry as regards the complaints anq
grievances of the public. This we have
to remedy.

With these words, I support the
Appropriation Bill.
Surt KISHEN CHAND (Andhry

Pradesh): Mr. Deputy Chairman, we
are considering the Appropriation Bil
which relates to the expenses of the
various Ministries and I shall cpnfine
myself entirely to the expendi.
ture of the various Ministries,
Regarding revenues and taxes fhere
will be other occasions especially when
we consider the Finance Bill, the
Wealth Tax Bill, etc. Just now I shaly
confine myself to expenditure, bug
betore I begin I wholeheartedly sup.
port Mr. Vallabharao when he saig
that—apart from this consideration
that I come from Andhra—Andhra hag
not been fairly treated in the mattep
of the Second Five Year Plan in the
laying of expenditure—but there wilt
be other occasions for it.

Now, I come to expenditure and 1
will begin with Posts and Telegraphg,
We are going in for nationalisatlon,
We are having large-scale industrieg
and to group them in one genery]
Budget and place them with warioyg
other considerations does not focyg
attention of hon. Members on these
points. I refer to the Explanatory
Memorandum where you will find that
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the last 100 pages have been devotea
to balance sheets and accounts of
various industries which are owned by
the Government. There are various
other industries the balance sheets of
which are placed on the Table of this
House off and on and no consi-
deration is given to them. It was all
right some twenty years back to have
one Budget consisting of all the
departments of the Government,
whether commercial undertakings or
administrative departments or Defence
Services. But, now when we are
expanding, it is most essential that we
have a separate Budget for all the
commercial undertakings. You know,
Sir, the railways have been separated.
We have entirely a separate Budget
for the Railways and it is high time
that we have a separate Budget for
the Posts and Telegraphs Department
and the various other commercial
undertakings of the Government of
India. It is only then that we will be
able to see whether those commercial
undertakings are running at a profit
or at a loss and whether the general
revenues are not forced to contribute
large sums of money for the running
of these industries.

As T said, T will begin with the Post
and Telegraph services. Here, if you
will refer to the Demand for Grants
of the Indian Posts and . Telegraphs
Department-—page 105—you will find
that the postal service is running at a
loss. The telegraph service is running
at a loss. The radio telephone service
is also running at a loss. The only
department that is running at a profit
is the telephone service. It makes a
profit of about Rs. 5 crores. The other
three services make a loss and even
after meeting their losses, there is a
net profit. I should like to know from
the hon. Minister in charge of com-
munications what efforts are being
made to see that these various other
services are also self-supporting, if
not a paying proposition. It so happens
that the telephone service is making
a profit, because we are retaining a
verv high charge and this is making
up the losses in the other services.
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The Finance Minister has thought of
raising the charge of post cards. But
he has not thought of reducing the
weight of the post card. It was all
right when the postal services were
moved through railway trains. At
that time, weight might not have been
a big consideration. But now that the
postal services go by air, it is very
essential that the weight is reduced.
Do we realise that the weight of a post
card 1s more than that of an inland
air letter? Is it possible to reduce the
weight of the post card without
increaring the charge on it? If we
have soame sort of a thin paper folded
up on two sides and reduce the weight
and bring it down to nearly half the
weight of an inland letter, possibly the
loss that we are incurring on the
postal services may be reduced.

It 1s essential that new post offices
should be opened n undeveloped
areas I am very glad to note
that the Communications Ministry
has opened new post offices. But
are they making any proper and
suitable efforts for reducing the
expenditure on them by taking
up new lines?” For instance, I would
suggest the line of insurance. Insur-
ance now is a nationalised industry.
Very soon, group insurance, partial
compulsory nsurance, is going to
come. And if side by side with the
work that they are carrying on in the

. post offices, the officers in charge of
the post offices take up this work,
much of the cost of post offices in rural
areas may be met out of the commis-
sion that mav be earned by them, by
securing all the postal. . .

Sarr H. D RAJAH (Madras):
whom will the commission go?

To

Surr KISHEN CHAND:
Department.

To the

Sarr H. D. RAJAH: Not to the

Department.

Surr KISHEN CHAND: Where there
is a full-time employee, he must do
any work. Since insurance business
has been nationalised, there is no

[ RAJYA SABHA ]

Bill, 1957 (914

incentive to the insurance agent and
the insurance business has gone down.
We hope that, within a year or two, it
will be made better.

Similarly, in the matter of small
savings also, a greater drive is
necessary and if that work is entirely
carried on by the post offices, that will
also add to the revenues of the post
offices. Every effort should be made
to see that the various sections of com-
munications become a paying proposi-
tion,

I do not want to draw your attention
in detail to the heavy loss that we are
incurring on the Indian Airlines Cor-
poration. The loss is to the extent of
about Rs. 2 crores and it is going on
increasing from year to year. Is the
Government taking any steps in this
regard? Is there any programme to see
that in the next two or three years,
this department of communications
becomes self-supporting? The hon.
Minister has not given us any concrete
programme by which he hopes to
reduce the losses in future years. It
is rumoured, Sir, that the new Vis-
counts which are coming have 44 seats
and if you consider the low density of
traffic that is being carried by air at
present, it is likely that these Vis-
counts will not be fully bookea and
the loss will go on mounting. The hon.
Minister does not think of making the
service more popular by reducing the
fares. If he retains the fares at their
present level and does not increase the
density of traffic, the result will be
that efficiency will go down and the
losses will increase. Therefore, I do
wish that he will explain this in
greater detail.

Then I come to the Defence Service
Expenditure. Last time when we were
discussing the Budget, almost every
Member thought that we should go on
spending more and more on defence.
They think that the fear of a certain
neighbouring country is a justification
for incurring any amount of expendi-
ture on defence. I hope the hon. Mem-
bers will very carefully consider the
break-up of the Defence expenditure.
The Defence expenditure this year
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amounts to about Rs. 252 crores, while
last year it was about Rs. 203 crores
There is an increase of nearly Rs. 50
crores. Let us analyse how this
increase has come. On the first page
of the Government of India Defence
Services Estimates 1957-58, is given a
break-up of Rs. 252 crores. It consists |
of pay and allowances which account |
for Rs. 86 crores—barely one-third.

This one-third is the amount spent on ’
salaries and allowances. This shows ;

that we are not increasing the person-
nel of the Army. Their strength is
remaining stationary. Their
are not being increased. It
stationary.

salaries
is also

Then the next question arises Lrhere
is this additional expenditure going. '
The next item is Transportation and |
Miscellaneous Charges. Rs. 16:65
crores. That is also more or less sta-
tionary. The next thing is Storés and
Equipment: Rs. 124 crores. Mainten-
ance of buildings and installations:
Rs. 11 crores. Stationery Charges:
Rs. 13 crores. So, out of these Rs. 252
crores, nearly Rs. 140 crores or Rs. 150
crores is being spent on the purchase
of equipment and stores, maintenance
of our ordnance factories, etc., and
only Rs. 100 crores is spent on pay,
allowances and pensions of military
personnel. Therefore it becomes very
essential that when we are diseussing
this Appropriation Bill, we 'should
carefully examine whether we are
getting the full benefit of that Rs. 150
crores which are spent on the purchase
of stores, equipment, etc. partly from
foreign countries and partly produced
in our own country. I wish to draw
the attention of the hon. the Finance
Minister and the hon. the Defence
Ministerf to the fact that we have been
independent for the last ten years but
no great effort has been made to start
defence industries in our country on a
scale commensurate with the require-
ments of our defence
still go on purchasing equipmernt, spare
parts, ete. from foreign countries. We
have purchased jet planes, but in our
country we have no factory for pro-
ducing them, and the result is that we |

servicés. We ©
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have only a few spare parts. I do not
know what is the condition of the
workshops for the maintenance of
these jet planes. The result will be
that—God forbid—if there is a war
and these jet planes are required to
do service in that war, they will very
soon go out of order. If workshop
facilities are not available, they will
be merely show pieces and fit not for
defence but probably for being kept
in museums,

I have got the figures and I find that
the greatest amount of expenditure
on equipment is in the case of the Air
Force. As I was saying, if this equip-
ment is not very modern, if the speed
of our jet planes and the speed of our
fighter planes is not great enough,
they will be quite useless in case of
need. Similarly in our Navy, the
expenditure on establishment and
salaries is only Rs. 6% crores but on
the purchase of equipment it is Rs., 93
crores, while in the case of the Air
Force the salaries and pensions are
only Rs. 11 crores, and equipment is
Rs. 58 crores. All this will show that
we are spending large sums of money
on the purchase of second-hand, out-
moded equipment. It is most essential
that the Defence Minister should pay
his full attention to this and quickly
build up our defence industries.
Otherwise, this large expenditure at
the cost of the Second Five Year
Plan, at the cost of the heavy burden
that is being laid on the common man
in the shape of excise duties and other
duties, will go waste.

Then, 1 come to the question of
civil administration. In the matter
of civil administration the expenditure
is going up by leaps and bounds.
In the accounts of 1955-56 it was only
Rs. 94 crores, but in the Budget Esti-
mates of 1957-58 it is Rs. 191 crores.
I know that some part of this expendi-

ture on civil administration relates
to grants given to education, health
services etc. After due allowances

are made for these, even then thers
js a phenomenal and continuous
increase in the cost of civil adminis-
tration in the country. If it goes om
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icreasing at the rate at which it has
been increasing during the last ten
years, no amount of taxation will be
able to catch up with the growing
expenditure on civil administration.
T do not want to go into details of
civil administration but it is a well-
known fact that the number of Secre-
taries and their other help-mmates has
increased nearly four-fold or five-fold
in many cases during the lasl seven
or eight years. So, the Finance Min-
ister must very carefully examine the
civil administration and as sugge<ted
by several hon. Members, he should
appaint 2 Committee which shaould
within a few months fix the targets
for expenditure on civil administra-
tion and bring down the cost of civil
administration.

Then, I come to the assistance lo
the States. Education is a State sub-
ject, but the States have not been
able to fulfil the directive laid down
in the Constitution that free and com-
pulsory primary education should be
introduced within ten years in our
country. The Centre gives granis-in-

aid to the States for university educa- |

tion. It is very important that they
should encourage university education
but how can we have university edu-
cation, if there is no lower education
—primary and secondary education?
The States themselves are unable to
finance free and compulsory primary
and secondary education. May I

suggest to the hon. the Finance Min- :

ister that, if only a fixed grant is to
be given to the States for the deve-
lopment of education, a large part of
it should go for primary and secon-
dary education? It is most essential
that primary education on a compul-
sory basis should be introduced in
our country. Sir, a delegation went
to Russia and studied the educational

conditions in that country, and you -

have seen the summary of that report
in the newspapers. You would be
very glad to learn that that country
spends a very large amount of money
on edu:ation. The number of techni-
cians that they are producing will
be about a lakh per year in the very
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near fudure, while even in Amarica,
which is industrially an advanced
country, the number of technicians
that are being produced is only 38,000.
Even if you allow for the larger
population of Soviet Russia, even
then they are far ahead of any other
country in the world in the matter
of training of technicians. In our
country we are, as has been pointed
out just now, producing only 200 tech-
nicians per year, against one lakh in
the other country.

I now come to the question of our
expenditure on displaced persons. It
is fair and right that these displaced
persons should be provided with the
means for rehabilitation.

Mr. DEPUTY CHAIRMAN: Are
you not putting up any other member

from your party?

Surr KISHEN CHAND: I have
taken only 20 minutes. I began at
2-10.

Mgr. DEPUTY CHAIRMAN: You
hiave taken 25 minutes. You began
at 2-7.

Sarr KISHEN CHAND: I shall

finish just now. I was saying that these
people have come from Pakistan. They
have left their property in Pakistan.
We are not making any efforts to see
that there is a settlement with Pakis-
tan about the property of the dis-
placed persons. At least in the case
of West Pakistan, there is a possibi-
lity of settlement. But in the matter
of East Pakistan the displaced per-
sons, the refugees, are coming leaving
their property in that country. The
result is that there is a great drain on
the finances of our country. I do wish
the Finance Minister to make a
representation and try to settle the
dues from Pakistan at an early date.

Suarr B. K. P. SINHA (Bihar):
Mr. Deputy Chairman, we are appro-
priating astronomical figures, astrono-
mical when viewed in the context of
this country. There is scope for pru-
ning in many directions but I feel
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that we are spending a proper axﬁount
on the Defence budget., Voices have
been raised in this House on Etl'ligr
occasions and outside this House jp

the country, against budgeting at
such scale for Defence. We are told
that we are wedded to a policy of

peace and that we have adopted the
philosophy of non-violence and in the
light of these, we are advised to reduce
our expenditure. We are wedded to
a policy of non-violence and we
believe in non-viclence but thede are
virtues which have to be practised
on an international scale. It woulg
be dangerous for one State to dct ap
these principles when other States are
acting on principles which are ' con-
trary to these We have made ¢fforig
to introducc sanity in  internationg]
relations. We have been making
efforts for peace.

It has been oyr
effort to see that armaments are
reduced progressively in al#R the
nations of the world. But itis, ng
argument for getting out of steﬁ with
other nations of the world and as a
precept to other nations, reducing our
Defence Budget. That in my opinion,
would be nothing short of a criming)
folly. Mr. Deputy Chairman, [if we
look to this Appropriation BiJl ang
the past Appropriation Bills, we sha]l
find that in this Bill we are spending
nearly 20 per cent. of our Budget on
Defence. The percentage or propor.
tion in the earlier budgets was far
larger. To that extent proportignately
we have reduced our defenck ex.
penditure. We are living in a worlgq
which is full of fensions, in a worlg
where one crisis supersedes anothey,
There are nations which do not meap
us very well and they are  being
armeqd to the teeth. There are.reportg
that, a neighbouring nation whith wag
conceived in hatred and which existg
on hatred has been arming itkelf tq
the teeth. They are arming, arg being
armed rather, by more powerfy]
natiogs of this world. In the circum.
stances this Budget, this Ap;iopria_
tion, appears to me to be not of g
very high order and there can pos-
sibly be no case for clashing thig
Appropriation down. Mr. ﬁeputy
Chairman. this is an age of latomie

Bill, 1957

{ warfare. We know that other neigh-
bouring nations are being armed with
atomic weapons. There is a sense of
disquiet in the country that we are
lacking in those armaments. 1t is
time that we devoted more atten-
tion now to weapons which are not
conventional but which come in the
category of modern weapons. War-
fare has always been a matter
of land army. Though the science
of war has progressed very far,
even now land armies play the
most important part in any war-
fare and it is proper that we
are spending a substantial portion
of our Budget on the land army. Our
expenditure on the Navy as compared
to the Army, is not very high and
rightly so. For, we have a vast coast-
line and it is not possible for us, with
our resources, to have an effective
Navy which would effectively guard
our exposed long coast-line. But in
the modern, age, for the land army to
be effectively there must be effective
Air Force and we are rightly spend-
ing a good amount on our Air Force.
I feel however that we should learn
from the experience or example of
Great Britain. In Great Britain
recently they have decided on a new
scheme of reorganisation of the
Army, Navy and Air Force. While
the personnel in these is being reduc-
ed, the armaments of a more effective
and modern type are being handed
over to that reduced personnel. It is
time that we also thought, in the
light of our resources, of some scheme
of reorganisation which would make
our army more effective than what
it is, comparatively, today. We cannot
have an army as powerful or as
effective as other powerful nations of
the world; but it is possible for us to
reorganise our army as much as possi-
ble and to arm our men with the
latest possible armaments so that they
become more effective. I agree with
the previous speaker that we should
concentrate and pay more attention to
the establishing of defence industries
in this country. The Finance Minister
has emphasised so many times that

1920

the hard core aof the Plan shall, at any

| ract ha aveentad Tha hard core of
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[Shri B. K. P. Sinha.]
the Plan consist precisely of those
industries which would form the
foundation and the basis of the arma-
ment industries of the future. We
should, therefore, be up and doing
and we should try to produce steel
and other materials of the highest
quality so that after the Second Five
Year Plan we would be in a position

to establish armament industries or
military industries here.
Mr. Deputy Chairman, we have

been following a policy of non-align-
ment in international politics. But
there are certain consequences that
flow from this policy. Non-alignment
means that we do not lean heavily
either on one side or the other. We
place ourselves in such a position that
we are in a position to maintain our
neutrality at any time of crisis. A
few days back, when a question was
put to the Defence Minister about a
certain team that had gone outside
India for defence training, the reply
was given that they had gone to coun-
tries which belong mainly to one
bloc. This team did not go to coun-
tries of the Soviet bloc or to the
U.S.SR. Why was it so? The Min-
ister replied that our armaments are
of a certain pattern and therefore, it
is no use sending our experts to a
country where the armaments are of
a different pattern. The previous
speaker rightly pointed out that even
now for all our arms and for all our
equipment we rely to a very great
extent, on foreign countries and those
foreign countries fall in one particu-
lar bloc. If at any time or crisis we fall
foul of that bloe, there is the danger of
the supply of armaments stopping.
QOur adversaries, our opponents, our
enemies would all the time be sup-
plied adequately with the right type
of armaments. Therefore, if our
policy of non-alignment is to be effec-
tive, then that policy has to be pur-
sued even in the matter of purchase
of army equipments from abroad.
Therefore, I would urge upon the
Defence Minister that we should get
more and more armaments from the
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other bloc also so that if in any future
contingency, one bloc fails us, the
other bloc will come to our aid. Mili-
tary training now has become ‘an
extremely specialised and long-drawn
affair. It is not a matter of taking up
lathis or swords and weilding them.
Men can be trained in the use of
swords in a matter of days. But in
the use of the latest types of military
equipment, one has to be trained for
months and sometimes for years
Therefore, if our policy of non-align-
ment is to be effective, in this sphere
also, it is time that we got more and
more of our armaments from both;
rather that we divided our arms
imports in equal proportion from the
two blocs. Otherwise, in any future
contingency, we shall not be *able to
maintain our neutrality; and if we do,
we shall do it at our own risk.

Mr. Deputy Chairman, next I come
to a matter nearer home. The ques-
tion of the privy purses of the princes
has become the object of controversy.
We possess a socialist conscience and
we have set for our ideal a socialist
goal. We are told that in conformity
with that socialist goal, we should
slash down or altogether aholish the
privy purses of the princes. I would
like this House, the hon. Members of
this House, to project themselves to
the year 1947, and then see how far
this demand is justified. In 1947, the
Englishman left India. They waived
the doctrine of paramountcy. There
was no paramount power left and
the six hundred and odd native States
of India became sovereign in every
sense. They had every right to remain
independent or to accede to the
dominion or the other. It was on the
basis of this exercise of the right of
sovereignty that Kashmir acceded to
us and that is the basis on which we
claim that Kashmir is ours. These
six hundred and odd States were in
that position. It was open to them to
declare their independence. A great
statesman from the South openly said
about a certain State that that parti-
cular State belonged to a particular
deity and so there was no reason why



1923 Appropriation (No. 4)

that State should not remain indepen-
dent without acceding to the Indian
Union. I had been to Rajasthan for
several months some time back, I
learnt there that some of the princes
" —not wise ones though—had been
negotiating with another dominion
which had assured them that their
authority, their privileges and their
rights would all be protected and
kept intact if only they acceded to
that Union. But then there were
wiser and patriotic princes and they
rejected that offer. A sense of pat-
riotism actuated the princes and they
acceded to India in the full know-
ledge that they would have to part
with many of their privileges, many
of their rights. Their States were
sovereign States. Their system was
autocratic. The income that accrued
to the State was almost the personal
income of the ruler. But because of
the sense of patriotism and because
they wanted to participate in the
building up of this great country, they
gave up many of their privileges.
They gave up their sovereignty and
they gave up a huge and substantial
part of their incomes.

(Time bell rings.)

How many more minutes are left,

Sir?

Mr. DEPUTY CHAIR : Fif-
teen minutes are over,

Surr B. K. P. SINHA:
desire, 1 shall stop here.

If you so

Mr. DEPUTY CHAIRMAN: Just

wind up and finish.

Surr B. K. P. SINHA: Sir, if the
States had exhibited a different atti-

tude we do not know what would
have been the fate of this country.
One Hyderabad gave us so much

trouble. If there were six hundred
and odd Hyderabads, I feel sure that
at least for 25 years to come, India
would have been in a state of turmoil.
It was in view of these factors that
that great statesman—Sardar Vallab-
bhai Patel-— conceded certain things

50 RSD—T. |
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to the princes and the princes conced-
ed much more, for the unity and pros-
perity of this great country. And so
a solemn agreement was drawn up
and agreed to. But now before the
ink had dried on that agreement, the
cry is raised, “Let us abolish the
privy purses.” It may be an exhibi-
tion of socialist conscience, but it is
bad statesmanship, in my opinion. I
say this because if people lost faith
in the plighted word of the State, the
plighted word of the Government,
then that State, that Government is
bound to suffer and loss in the long
run.

Mr. Deputy Chairman, I have finish-
ed.

=t fto U0 THAR : IT AN
Y, ¥ F & W fHAr o7 7 a9y
AER F FOT § g7 dF a1 qSA &
THE YEqd A8 T g% | 99 faww
T ATH FG TG A ATGAT § AfF
AR T F Fowar, a3, Kot 7
WS SY 9 99 AR §, gl 9T WY
afeqat §, 9% X &@ & gy |, o
HUH AR §8 19 @AT AT § |

17 Ty afeddt ¥ AR F gAnr
U At AT F FF aC 771 gAT
W A T oF FAF H AT & | 7O
39 faum ¥ graeg § T gLHETT Ay
T &, TEF F I &, T 7 53
FTaaTEr g Arfed fay v gq oy
afeal 1 &1 & A7 7 <@ 9=, 79 Ay
TTT 4T E

TR FT &1 ATIAT 97 Frie firer
ST faoelt T & a1 9 &g &€
@ A fears 3 § 1 WK 99 gw
=T gfeat #1 2@ € @1 gara fax
[ F AL G J1A0E | 9 AT FG &
for 7 1=y afeqar @or gAY T8, 7T
U I HAT AE) AT § | FAIX TAN
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[t dffo T T}
g fF 37 Ty Ffedl #Y oog §F W7

T fEn ST RS, TR w8
g A g

A T FATT FEAT FT HGAR §,
IR A T afeqit F qry F it F
39 foram § ST § AT F AT TEHR
AFT TR § = afem 1 e
TaY qget A ATET ®T X OF FEH
woar § 7 FEE Y Ty asdt v
A3 fow |98 SATET AT TOET @I §
T wF T4 F 3T afeE F AR
7d ¥ e Y fe A oamwg
A Fcsmaaagl’

< aumafa sft, O AT ag wEr
¥, &9 a=r afeqar #1 @R frar Ak
uE o) N IF A faAm 7 ad ]
AT @ | a5 A0R fReh 7 A gy
ey afeaai W HIR G 997 & T
FAT | g0 WEER T e B 7 o=y
afeqat g7 9% fag a7 €, g7 99 7
oF TEATE AR 1 F AR gAY A
HofY Y 7 F | F I IAT FAT ATEAT
g for geadia A1 § 7L axg # A
q1q & AfFm 57 T afedy #Y a6
& fore st & g 71 g1 8 | afara,
dFas T, Mg e WX @4
W T F AN F IS F e R
HTET § SATET FTH FAT AT(Eq | gEy
SR & AT T F IE A G &
AT F BT WA a9 99 91T ;IfA-
aret #ie gfamast & wid § | gHaT ay
A A FT AT qHEAr TGy )
TWEAIFARTE T T8 T F |
¥yt € f R =t afear §
I geM & fod St ¥ st g
QAT JATEY | AT FEAT T FE
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FAT T4 @9 FW F FL TFR F
YIS gT99 F qrad OF § /I AL
ag ST € 5 78 97 § Sfear ¥ FAedr
FT AT FTET .
FL THIT F JISFE 4TS § AfHT a8
T gty g & wfusax 3 ow
weIer & AN & o g €, g @t
% ford gy ST &\ ST FAfeal 7 WY
9 I9T Y AT & AT & FF -
a7 fFe yFR FETE

At oo Mfarg IPT (FR) : i@
RE!

Y qYo THo TARH : § 517 FATU
F afeqat 7, wfmy a afeqar 7, mfs-
i N afendad e A Fea & F
g &, gR 99 9 F4 | H 71T qr-
R HA &Y UF TEAqE q9T 81, 7% FY
N Fg A [N | FHH F A
T § fF & @R @ #%, SAHT qar
78 £ BF afie 7w a1 8, oA
AHT &, 9 SIS FEAT § 1 AT T
TE@ § QU a7 F7 AT ERTE
T & Fgan § o qF T S
foramr ammaT s Hi) oF qHIS GHTE
fafet T afF s a@ F T v H
JTeeTF e g 81 99 |

quadfy awmr § T gur afaa
@ & wredt & fag et FO% ' A
T T T § 1 T 0 Ay § R oag
ST ®YAT AISAT & TET AT § SEH A0
FT F SFR R AL T TEN Z00T,
AfeT 3 | § Ag agq FW AT
TR wifgawEy o ww g, Fifwew oY
gfe ok d%9 @@ THER F A
IHH AW £ ) ar ag 7 gwe # gy
o7 T & fi5 S a7 & T v &Y
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AT § SUH Ug WG A9 gl aehar
&1 gAR AsaT HTEd 7 & a7 97 F
o fafey vt aifgg «few aw
Fed ¢ o S foar dar =Y € gfan
¥ fog vw fafaedy sam & fod qaw
g 1 514 fr o o et # fad
fafee a=s |

afem gnft 1 fed ¥ AT
T8 & A f6T W SO aiwar § 7R
St T W 5 a9 ¥ AT 9w
wR & | |
g & wear g fF o g Wy
T T S F W AW AT a9 Wi
FY THAF HX TEE FT @H FL | 4
fF gy fefafmeas fafaey e
T o7 gg gt g ¥ AT S
¥ o, ST {6 U aga &1 AT s a1,
g g gmr A fefefadam
fafredy aaT FX &= fFaT 1 & & Amgar
g fo < ad iz afaa @ g, o fie
4 gu & WX f1R g § ST 9% IBTaT
W | A AN FT FET G gl
=1fed, 9 AR F1 7F6W fqear anfzg
R s faeet =nfed |

mmq fex fF gw 2w 7 feae
deag Ba F § | ATE@l AN dedd
e & AR S fod g AT A
¢ f& ae g1 Wfed, [fF7 o Hfea
foF I AEEQ & g 7 ST GF ST
g 99 TR T ANA Fgl aF grav g |
R ® 9T @ ag g fre g
Fws § wreg a7 7 g e §
R TSR A q1 W &Y aed § )
HEA H AT qga & @Er § | agl
ﬁ?gﬁamﬂﬁaméuao“ﬁo
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# *ft aga & T § o aga W gAed
g1 @ & F g ) e A @
HR 59 FI §, 59% ol T3 7 T8
gt w1fgg | fafrmw auir wae a1 T
& AR ga it #€ TFR A e §, ST A
FI NI F AT AMET ) AL FISW F
A a4 W4T & i o efaa v
T § IEFT AT 91fEd | HETHT
T FEd 4 f 9 o et A,  feat
F1, 7T AR IR AL AT & a9 aF A
& Q0 #ramEy faet & qar 7 T8 aw-
war § | @ wrondT e T § R Ew
MR §, a7 79 TGt A & 5 a9 Fw;
I AT I | ST 4F At § F v
T TF FT &7 T 990 § W 99 TG
F GFA ¢ ATHT TH TCAT FT IfA F
fort oot &) w9 g wAT & | AV A
FgAT § f et afeaat w8y gAY e |
feeett @ & ww g, faeelt @ ®rA
FET F AN AT § WL T 397 § (5
agt F ae? e TR L AT FEAT
fF F7 & 7w @ & fog a9, ofg
F o fwet o 92 WA ¥ fag @
T gIAT & ATh

FATY gELY qHas T AT a7 ¢ |
T4 qFatT AT o waty 7 ey
gC it F Fearr & faw ¢ FAT T
FT FFEAT FT TE & | AV qAFEA |
qgell FISAAT § FaeT 38 FE 795 W T
9 | 39 @ A § ggiEa anf ¥ sfaat
FY FTATT IFATHT T ¥ FUS T, T~
gfua sfadi 9T R FAUT Lo a1 T,
g forg® gu et 0 & F8 wo AT
T W AGF TR 2T Ffat 9
3 FUT Lo AE ®MT T fF9 I § |
7z S & i 399 smae gear< 9t fegr
# afem w0 g & % o vt aga
& \ gt IHaNTy AT /AT 7T
war faaer & f@d 3 FAT &9AT @0
o1 A o g7 @RI F7 FgA1 § 5 9
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[sfr dTo THo vTRHIT]

¥ T g 39 fod 0wl TT
g9 FX. | -

W3 3fd ¥ 49 7 95 ¥ QW
feet, feMY # UF AfA e
qr Hx 99H g/ AWl 7 mias s
FIR A TG GAE W G | TEwAES
1 75 Feié e & & o i § Bfew
& agerr g § f5 & gaw 7 @
fr deges IRC AR qEIES e
F & &1 & g5 wlw, d9 ok
Fy & ae ww e =fed W
T WR TR T FAT SR fAeAr
wifgd | T AN AT TR A REY
Tam ¥ fod Frmafes dond |E |
w9 | ARgEE HreE MR AEgee
aTEea ¥ AW T FTIACT GEATH]
e aaq & o w= gfaamn av
fafor P omd | gEh e ag d

TR Y AR TER W A ¥ AT

Faw vo@ f& e fafw asw
T 37§ AR 7w a9 A, o
fr ragee wTee S g T %
T w9 g §, I WA A WE | 6
FX T 419 9 N 7w 2 fFoafe-
arfget w1 o= onfaEl o& A w6y
U A9gd HR H giawd v v
g Al w1 et g1 ST oaen &
ford sy F7 T ET A5 & qEd
21 W AN TE WTEA FIAT @A
g fr aor Affaifads @it S
T AF a@ ¥ FH A FQ
I9% g W A IRED WK
afiqat & *fe7 993 f79 9 79
T & | fawly & WY 3ga @ @y
AR i afeqat @ A sty
F W AT qGT &9 & 5 I O
F | T T AR W ER

g
IEA
Tl
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W ME wAE 1 F @R
WEMET 7 FgEw W
F anr & aga wea war 5 9w faT
NI e wfd 1 A, T
BN ¥ foF gw o 3% #I q oft =+
# aY ga= aut & I A F D= &
FLRE L ar o fax o a5d
¥ T A W A ¥ F A | Wl
S S & gfam Y Qe e feamsd
et FT 7 A gerd & fad dam
37 el a0 F A ¥ AR ¥ 59
T A & Sy HvE WA Ay
F@IE I KA W ¥ Ao §
T A el | Remd ¥
i wrdat ¥ fod www v wfed
afe7 ag e adi g

st 37 wamfs © TweNe S,
wffaifada ok fefew = ag
g7 @ e § |

5t @o THo AW ¢ WT FIAET
d Sffa fe W ...,

st gamgarfe @ A T® fede
JRgEe FTeT FATAC 7 e §F ar
FA 2| a@dga aoe F A #
g

st qlo Ao TANW :  FEIET,
a9q SF & qar faar & 1§ s
g f& gz oY faoelt & @8 fogmam &Y
TER #1 §, qg oo WA B
™ W JU A9 fEr #ta 0 =

>

3, ¥ fdz 51T faetr a1 @Y F &
g\

at A=T g & s 57 AWl Y @
% ford AT AT =il WX S A
¥ fag afeqat s =fed @ @R
Fegfaee wrg o % fad 78w § f%
fgadl Y wfgw ofdeafc gareh
aifed | & g dww T wid wE
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E? AN R A A ew | oWy E # wrar g f ogare do

FAWE ARG
73 @3 v F @I A e
iFadm R afagidad )
A gy aferdt § gX a9 @ & HfwA
ITH IR F fod oy & ¥ o
T YA 7 ~

FAW e AW A Ay 9
oy B W www
w4, WE ¥ weE a9, 9 g
TmE § ®TRE R 1 W R
WIEE 0 FUF F yEfeat w7
BT ST g o o et &
it fagarg 487 3 1 W Q@ G
F1 g9 TIAT A(q@ FATT FY dA0C @
R e & fidt ¥ fod g
T F@ # dAX g fr fomd
wres w4 darw Al fm [ o
gL AYE | qARY 7L FF A 7917 &
WEt A% qafeE 1 AT A FT qAw
A e g AfmEnw
AT, § FZ aFO g K A w7
frec g dfsm g e g, qw w4
fiee @ wgs qafas w7 wEwET
AT g, IR FAT A F THA
safegi ), gy ARG FY, WS
FITC #1 agene &Y wrew w9,

wrEF w0, grEry A gl & oo

Terrdf FTAT, HET ST, )
mey 3T, AR 6 ag s
Tt F 9T § a8 g ¥ A, A H
EREARIE A AR CE KO
T a1 i guTd g {59 <9 auf
# o 49 foar § g ¥ AW
fort, Tl 3 ot e At &
HTET AT & | AW & AT W A
S g% W TR AT TR gH A T
fog & w01 1 ofeT TR FH ¥
frlt & FW Y an | A
# AT AT A T FT AR T

AT 4z® A F Tog F fag
THR . e &1 @er gw @y
g, ar ferl srawy ghran & Feely
AR ToF § @ &7 4G fadfy 1 4
L& T A oA gor g Sfew g ga
o=t &Y egaeTrar 8 7@ ardy faar
fFagi 1 g wrd s e o amr
AT IR T AR AT, T
HTETS FC & 6 7 $TH a1 qmar § o
FATL AaTAT ATEE AT 4G qA F
IAGARE FT Y 1 F oAt § B
qYST AT AHA FT N T AHT AT B,
T gifa & e, sy A efe
T, I 7Y @ g v, w7y § qw
TF WEE FC qEw | w2 s,
7O w3 fF owzr @ &0
I5A AT @7 2, THET IAT 92 & fA
HAETT AT qATE AT @, IJAW
a7 9 ¥ fag #14 F0 1 g AW
WA A FT T WE L q(FEE
B Yoo o gaedATg »a F, A fFaam
FH FG 8, ToAdTT AT Y THT
TR Efr | TR am
¥ qA &, W AV I A 9 GTE
FATT AT AFT E, GAT AT F |
=Y Ay & FEm g 5 g S A ae-
affy Ao & gt 2fae o ¥ fog
ST T Wi )
- (ww w g gA §)
w &Y fae A a@fag

sy Iq waafa @ waw gy fAee
fm g

sfi qto TAo TWAW @ 3 TN
firier faer % 39X AT 957 § A
3 4, &% uF fErd # 3 S
e gt W oW few W §F fa
wa¥ ¥ Fgm A agd qfeew
1 T Ay § agm R A S g
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[ dto wAo 7TerdT]

qay § Wy st & e 7, gfom
gER F a1 §, ITH! AFH WL SHA
feet & wraew @, § w0 @ §
9T qX HAy = At Srar o $HET
g W34 999 wgays § | 99-
affy  FveeT & fafeeex age 38 43
& o A fraew & fF oW A W
T STA HY AT W qIfE T gATL ST
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Surt H. D. RAJAH:  Sir, this
Appropriation Bill has to be taken
into account in relation to our pre-
sent set up. And what is the objec-
tive of the Government as it is
announced today? The objective is
the implementation of a Five Year
Plan, which we have taken into
account, but then our ambitions are
skyrocketing and our resources are

diminishing. That is the crisis we are
facing today. It is the crisis in our
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foreign affairs; it is the crisis in fin-
ancial affairs; it is the crisis in our
economic affairs; it is the crisis in
our intellectual affairs and it is the
crisis in our demestic affairs. Now
in order to overcome all these
crises solution must be found, and the
superior wisdom of the Parliament is
there to find out a solution.

Now, Sir, what is the basic concept
of society? In this concept we have
to put in effort and labour to produce
wealth. The two hundred years of
foreign exploitation with the additio-
nal exploitation that 1is continuing
even today are things we have to
face. It is not a question of money
value; it is not a question of currency
value, but it is a value of work,
labour and effort. In relation to that
your rupee comes in. Now you put
money into the hands of the public
and then try to pinch it out of them
as much as possible. That is what is
called taxation. With the present
taxation structure how far is it feasi~
ble to accommodate and finance the
Five Year Plan is a matter for us to
think. When Mr. Deshmukh was the
Finance Minister of this Government
he said, “Our resources are less to the
exten of about Rs. 2,500 crores out of
which Rs. 900 crores must be sought
of in the form of deficit financing and
the balance by foreign aid.” Now dis-
owned by certain countries and dis-
inherited by some other countries we
have to depend upon our natural and
inherent resources to support the
Plan. How can you do it? You can-
not say, as the Finance Minister said
in the other House, that we have to
get foreign resources. No doubt, if
you want to implement a Five Year
Plan, foreign resources must be avail-
able to you, But who are going to
give you unless you toe their line or
you say that to some extent you are
prepared to accommodate them?
Otherwise no foreign resources will be
available to you.

Then we will come to the next
point of deficit financing. In the
matter of deficit financing it only

means that our currency notes will
be printed more in the Nasik Prera
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and distributed to the people. Now
we all accept the position that if you
distribute it to the people the purcha-
sing capacity of every rupee is dimi-
nished to the extent you add to the
circulation of notes. Then comes the
howling of the average man. 'The
average men have to get their where-
withals, their fundamentals of exis-
tence and their needs. If you want
to satisfy them, then you have to have
recourse more deficit financing. It is
all a vicious circle gnd that circle will
continue so long as the price levels

are not stabilised, and you cannot
stabilise the price levels so long as
deflcit financing is there. So I think,

as a realist, the Finance Minister to-
day has come not to the Plan but to
the core of the Plan. That is the
diminishing retreat. 1 welcome it
because, if you cannot have resources
to match your ambition you must
spend according to your capacity and
what you have in your pocket. You
cannot pinch the other man’s pocket
and try to spend it for yourself.
Therefore the realistic problem which
faces us to-day is the problem of
pruning the Plan and bringing it
down to your own resources. I can
tell you how you can increase your
resources, but the difficulty is that
your economy is still a subsidised
economy, an economy in which you
subsidise others and not others you.
Mr. Jawaharlal Nehru: made a pil-
grimate to London to attend the Com-
monwealth Conference. He tried to
sound the financiers of Britain to
come to our aid, and I know it has
been a failure for his attempt. And
why? The failure is there because
we have not felt our capacity to stand
on our own legs. If other should
come and give you aid they must
have either interest or they must have
something else. You deny both. If
you cannot do that, then there are
other methods in our own country by
which you can plug certain leakages
from our country in the form of
foreign remittances. I simply say to
those foreigners who are still in our
country sapping our vitality and
sucking our blood to please stop it
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for a period of five years. Let us
block their profits from being sent out
of this country. I know for instance—
I do not want to take much time of
the House in giving many facts and
figures—that on an average a hundred
crores of rupees are exported from
this country every year to foreign
lands, especially to Britain. My
friends may doubt me, but I can give
them facts and figures. I say that this
hundred crores of rupees may be
blocked. I do not say, “Expropriate
them.” I do not say, “Take away all
their money and ask them to go
naked.” 1 say, “Please for a period of
five years, in order to develop our
national democracy in the form of
economic betterment of our life, you
make this sacrifice for our country.
Do not send out of this country for a
period of five years your profits or
your personal incomes which you get
on a large scale.” If this is first of
all admitted and negotiation is con-
ducted in this respect, we reserve that
much foreign exchange and that will
be helpful to us. Now, all of a sud-
den we are faced with this foreign
exchange difficulty. In the last three
years we did not hear about it. Even
last year we were all complacent. A
forethinking administration must
forestall events and when they fore-
stall events they get ideas and they
develop them. But here it was all in
a hurry. There is no question of
forestalling events and we did as we
liked and gave liberal permits. Let
them import as much as they can and
now we have our foreign exchange
depleted completely. I say, where is
the need for a reserve for the foreign
exchange? No independent country
keeps a reserve for its own currency
in some other country. No independent
country has a value for its currency
on the basis of somebody else’s cur-
rency. All these monstrous iniqui-
ties we see only in our country. If
you do not want to stabilise your
currency on the basis of your own
strength, it is only then that it must
be attached to a foreign currency.
And that is monstrous. We have to
think de novo about this problesm. Tt
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is our main malaise. If we want to
get rid of the present economic crisis
in our country we have to think fun-
damentally about how we are doing
and what is the economic condition
of our country. The fundamental
fault lies with our currency problem.
It has to be solved in a way where
a nation thinking on its own merits
must solve. 1 ask, why should we go
on bended knees to foreign countries
and ask for aid from them? It has
no meaning at all. If you cannot
develop on eur own strength, then
others cannot come to your help and
develop your country. Others are
only trying to exploit our resources
and our situatieon as mueh as they
~can because I have not come across a
single nation so far which is unselfish
and which lifts up another nation just
for the sake of simply lifting it up.

Now, I come to the taxation propo-
sals. You want to make up the deficit
by taxation and the hon. the Finance
Minister has proposed two taxes late-
ly; one is a tax on wealth and an-
other is a tax on expenditure. Both
these proposition are out of court if
they would only think calmly and
sensibly for a few days. This Wealth
Tax is not going to add to their for-
tunes. If you look into the Reports
of the Public Accounts Committee you
will find the colossal waste that the
Government is incurring and even
that much you will not get out of
your Wealth Tax. If you prune your
administration, if you do things in
such a way that unnecessary expendi-
ture is not incurred, the proceeds of
the Wealth Tax can be equated to
those amounts mentioned in the
Public Accounts Committee Reports.
Now, I come to the Expenditure Tax.
Unfortunately, Prof. Kaldor thinks
that India is a guineapig to him. He
has made so many recommendations
and one of them is this expenditure
tax. Can you tell me of any State in
the world which has imposed this
Expenditure Tax and which has made
large fortunes on that basis in order
to finance a Five Year Plan? This
will affect only the fringe of the popu-

~
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lation. Not even one per cent. of the
population of this country is having
more than a lakh of rupees income in
a year and you can imagine how manj
people will be hable to pay this
Expenditure Tax. You can coun
them easily. Now, both these Taxes
are harassing and highly irksome.
All the women of this country will be
held to ransom by this tax on wealth
because it has laid down the amount
of wealth to be possessed. Every
assessee whether he gets Rs. 3,000/-
or Rs. 3 lakhs has to submit a return
regarding the possession of jewellery
in his hand. As Rajaji has rightly
said, it will pry into the secrets of
the sacred family life of the Hindus.
I have been telling that jewellery is
the only thing which is used by the
women of this country in times of
emergency. When their husbands
have no job or when they find them-
selves, in a soup, the little trinket
that the women wears will be pledged
with some moneylender or other and
they take some money temporarily
and their stability in life is maintain-
ed that way and when the husband
or she earns some money afterwards,
that trinket is redeemed and it is
worn again.

Surr B. K. P. SINHA: We are not
discussing Wealth Tax and Expendi-
ture Tax now.

'

Mr. DEPUTY CHAIRMAN: He
won’t be here; at that time he will be
in Madras.

Surt H. D. RAJAH: 1t is therefore
necessary that this proposal must be
abandoned. Now, why do you want
taxation? By taxation you can ad-
vance the economic level and you can
finance the Five Year Plan but I will
give him ideas which will bring him
Rs. 100 crores per year for our State,
provided these irksome tax proposals
are abandoned.

Mr. DEPUTY CHAIRMAN: He will
be very thankful to you.
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Surr H. D. RAJAH: That is all
right. Without affecting a single man
from the lowest to the highest, money
can be had but before you tax the
people you have to explain to them
how you propose to spend your money.
You should not irritate them. Please
do not think for a minute that I am
an apologist for the capitalist; I am
not. Suppose you were to expropriate
all the wealth of those who are sup-
posed to have large fortunes and you
distribute it to all, it will not give
evenn one anna more to the popula-
tion of this country. Then what
should be our effort? Our effort
should be to produce more and in
order to produce more there must be

incentives. And if there is no incen-
tive, then go the Communist way.
The Bureaucracy will be the slave

drivers and the rest of the humanity
of the country will be slaves. Whe-
ther it is good democracy or bad
democracy or no democracy at all,
that is the only other course.

Mr. DEPUTY CHAIRMAN They
also believe in incentives.

Segrr H. D. RAJAH: Now, Sir,
there are proposals and  proposals.
Now I would like the Government to
tell us what has been the capital for-
mation during the last three years.
The companies, the private compa-
nies which are existing today, have
got a total capital of Rs. 1,000 crores
and these taxation proposals have
diminished that to the extent of about
Rs. 800 crores; thereby the share-
holders will be losing roughly about
Rs. 200 crores in the course of this
yvear Today for the purpose of im-
plementing the Plan, for increasing
the production targets the Govern-
ment is going to the aid of these
people in the private sector. And
there is no private capital coming
forward. An institution is applying
for Rs. 3 crores in order to develop
their cement industry and the share-
holders have not come forward to
pay that amount but the company has
come to the Government seeking their
help. So this so-called private sector

|
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is a myth. And then we have the
position of the middle class being
wiped out on account of the excise
duties and other taxes being levied
upon them and there is their growing
demand for increase in salary. You
have seen the latest trend in respect
of this P. & T. strike. The middle
class has virtually become an annihi-
lated class in our country. There is
that supreme hatred for an economy
in which the mulfi-millionaires can
thrive and in which there is the lowest
rung of the ladder, that is, the work-
ers and the middle class. Many of
you can understand the problems of
the life of these people who are find-
ing it very difficult to have two meals
a day and to eke out a living. You
have reduced them to that extent.

Now, you had this Life Insurance
Corporation Bill and I said that this
was a hasty measure; this should not
be taken up and there will be serious
reverses in the business. People will
not do work according to the capacity
demanded of them. And what did you
see? During the last one year the
business has gone down by Rs. 69
crores. Now, it is not a small thing;
it was built "'up little by little
by people who were interested-
to plug the foreign invasion of insur-
ance in this country. Insurance was
an alien idea to us; the Britishers im-
ported it into our country angd they
did all the business. It was considered
to be a matter of pride by the civi-
lians and others who were getting in-
sured only in the Royal Insurance
Co. or the Prudential Insurance Co.
These companies built up the business
and made a huge fortune at our cost.
Then the great patriots of our coun-
try, Dr. Ansari, Lala Lajpat Rai,
Srinivasa Iyengar, Subash Chandra
Bose, all these people got in-
volved in the business and built it up.
And today you took over only to des-
troy it. Now, we have to find out
other methods of economy in order to
implement our scheme. What is it
that we have to do? As I have said,
taxation is not the only problem. A
return which can be given even by
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the State enterprise to private people
should be an idea which they must
develop. They can take for invest-
ment purposes, but not for appropriat-
ing purposes.

Now, Sir, I come to the disparity in
our development. The country must
develop and when there is the country
I do not mean it is only U.P. or Ben-
gal. 1 mean the country as a whole.
And what is it that we have today?

Serr JASPAT ROY KAPOOR:
(Uttar Pradesh): Give us now
Rs. 100 crores a year.

Surr H. D. RAJAH: Shri Vallabha-
rao complained about Andhra. I
make a similar complaint about the
entire South. The Kerala communist
would have written to you volumes
when they got into power about the
niggardly way in which Kerala is
being developed. If you want to
develop, develop regionally, properly,
so that the per capita income of an
Indian in every part of this country
will be the same. I do not want the
per capita income of a Bombay man
being Rs. 500, a Bengali being Rs. 250,
and a Madrasi being Rs. 150. That is
what we are visualising in your grand
Five Year Plan. If we have to see
things which will enable us to find out
a method, then the planners must go
back to the original idea and see that
no disparity is made. And not only
that, I say under the British regime
we have suffered enough in the
South. There was no question of deve-
loping it. You must not only develop
on a regional and proper basis but
you must good the loss we sustained
under the British. You cannot follow
the same pattern. We think we are
one and when we think we are one
we have got the need and desirability
of developing as one. It is a family
in which you cannot starve two
children and feed three others. That
is impracticable and the other children
will rise up and revolt. And gun is
not the reply; musket is not the reply.
Therefore, what we have to do with

[ RAJYA SABHA]

Bill, 1957 1942

regard to the position that we have
taken up is that on an overall deve-
lopment the pruning of the Plan is
necessary. Development on a regio-
nal basis is necessary. You cannot
depend upon foreign resources by
which you can barter away your free-
dom and you must get out of this
Commonwealth and create a separate
value for your Rupee, which gives you
enough prestige, enough value. And
by the sweat and labour ourselves
alone we can develop this country.

Dr. SurmmaTt SEETA PARMA-
NAND (Madhya Pradesh): Mr.
Deputy Chairman, in speaking on this
Appropriation Bill, I would like to
refer to items 47, 48, 49 and 50 relat-
ing to the Health Ministry. It is very
strange that, while the details of
other items are given, under miscel-
laneous items, an amount of one
crore has been menfioned, And it
is with reference to this that would
like to point out some of the things
which lead to wastage in this Ministry
and to draw the attention of the Fin-
ance Minister who finds it difficult to
give money for the functioning of a
separate women’s medical college. To
begin with I would like to say that
the All India Institute of Medical
Sciences in the position in which it
finds itself today is not functioning
properly even after two or three
years. It should have been, as was
pointed out by many, either in Cal-
cutta or in Bombay where the hospi-
tals required are there. But it was
pointed out by an ex-Health Minister
that it was to be an exceptional in-
stitution, with exceptional staff and
with exceptional students. But what
has happened? This institution was
started in a hurry too. Why? Be-
cause the New Zealand Government
gave something like a crore of rupees
and if it was not used quickly the
whole thing would be scrapped. And
as a result we had to spend more than
Rs. 6 crores for an institute which is
not there. Let us think of the excep-
tional staff. Today the appointments
made are not by reference to the
Public Service Commission in spite of
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repeated demands on the floor of
the House. Democracy does not

matter to that Ministry., And as a
result what has happened to the

staff? The State Governments from
their colleges are not prepared to
release their staff, to forward the

applications of their best staff because
they do not know the future of this
institute which is yet in a nebulous
state and has not given much proof
of its efficiency or ability to manage.
Same is the case with the students.
The institute refuses to be affiliated to
any University, because it is going to
be something very unique and grand.
The result is that today we heard
that only ten first class students ap-
plied, whereas there should have been
one and all first class—and they
should have admitied only first class
students and none else—36 second
class and two third class students.
Angd that is going to be the nucleus for
starting a separate college when 40
new students, who may be one and
all first class could be admitted. Now,
you find all over the country the medi-
cal colleges prepared, the State Gov-
ernments prepared to accommodate
extra students by taking to second
shifts even. But this grand Institute
of Medical Sciences which has be-
come a white elephant in this Hastina-
pur could not afford to do that. Why,
because they think their grand record
would be perhaps spoiled.

Now, Sir, let us see how there has
been wastage on this superfluous
staff and this inefficient staff too. If
an enquiry committee were to be
appointed to enquire into the way in
which the staff has been appo.nted,
I am sure practically all of them will
have to be sent away. There was a
question today which could not be
reached. I would like to point out
here that on the staff is a member
who when he was first appointed, was
taken by this Ministry—because that
Ministry is full of a record of nepo-
tism, favouritism and in the institute
it has conducted affairs with intri-
gue. As a result, this gentleman, in
the time of a male principal of
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women’s college here, was brought to
the women’s college, when he was
officiating, not being pucca, when he
was drawing Rs. 250 or Rs. 400,
maybe in a Punjab State college; he
was brought in the grade in the Lady
Hardinge College, no reference to the
Public Service Commission—all ad
hoc committees—on a salary of
Rs. 800 to Rs. 1,200. He was sent for
some sort of training abroad and then
he was brought back and taken back
in his post. There was a woman
doctor who was equally qualified, if
not with better qualifications. She
was not taken in that post in that
college. And from there at once he
was shifted in a high jump to
Rs. 1,200—1,800 grade. That is the
way money is being wasted. That is
not all. T would like also to point out
that the post for biochemistry, the
post for anatomy, the post for radio-
logy, the post for orthopaedics—the
college is only in its first year—are
all being filled there on salaries
above Rs. 1,200, higher salaries than
anywhere in the country because of
the supposed very high standard of
education in the Institute. Whom they
are to educate whether the walls or
the chairs, it is not known and still
all these posts are filled and money
is being thrown to the winds. And
yet they are not able to accommodate
40 students in that college when the
country is wanting to save money by
not starting another college. That is
not all. Every professor has been
more or less given a stenographer in
the grade of Rs. 250—300. Why they
could not manage with a typist, as if
they were going to dictate whole
time, not having any other work to do.
Similarly, Rs. 6 crores have been
spent by that Institute in this wonder-
ful planning done there by the
officer-in-charge who did not have
more than ordinary L.M. degree—not
even M.BB.S.—no higher degree, no
experience of conducting any institu-
tion. He has been in charge of plan.
ning in this grand institute. He has
planned for quarters, houses for
every professor and every member of
the staff costing Rs. 6 crores. And to-

a8 | day the position is such that wunless
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the country pours in Rs. 2 to Rs. 3
crores, we will not be able to see that
institute functioning. I do not know
why this institute should have been
allowed to be a sort of statutory
body, so that nobody would be able

to go into thatt And who is the
Chairman of this Institute—a non-
medical person. If the ex-Health

Minister had been there as the ex-
officio Chairman, one could have
understood it. But it is not very
convenient or desirable for the Min-
ister to be the Chairman of a statu-
tory body. Why should there be a
person without a degree—medical
degree or any degree—as the head ot
of this institution, is a question that
we should not fight shy of asking.

Sir, T would also like to point out
that, when the Selection Committee
was appointed, in spite of there being
women in our country, who have been
on Medical Inspection Committees of
other colleges and who are very much
superior to more than half the num-
ber of persons that were on that Com-
mittee, no woman was appointed on
the Selection Committee, Not a single
woman was thought suitable to be
appointed in the Institute of Medical
Sciences.

We all know the past history—— and
1 do not want to go into that—how
in spite of various requests practically
from every Member of the House,
neither Ayurveda nor Unani was
thought fit enough to rub shoulder
with this Allopathic system. Yet
what do we find? In that famous
Jamnagar Institute for Ayurveda
where people are to be treated accord-
ing to the Ayurveda, lest they should
have some diffidence in the treatment,
there is a complete department of
allopathy. Why there should be this
superiority complex in our country
in the case of allopathy, I should like
to know. There are quite a number of
people who have faith in these two
systeeas. Even our President has an
Ayurveda physician accompanying
him very often. People have full
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faith in the Ayurveda system. It is
an ancient system. Unfortunately, it
has not yet had a chance of being
tried according to the test of modern
medicine.

Sir, with all these, it was called
the Institute of Medical Sciences. The
word ‘Sciences’ is in plural. The
desire of the Ministry was not to give
these two ‘sciences’ what they per-
haps thought was the highest status
of modern science.

Sir, I will leave this Medical Insti-
tute at that and would like to point
out here that, in spite of there being
a shortage of woman doctors, no
attempt is made to give money to
one women’s medical college in this
country. Sir, the college was a gift
to the women of the nation—just as
a Raksha Bandhan gift. It is pointed
out by the ex-Health Minister thaf
there is no medical college exclusively
for women in UK. or China. Ameries
is considered the most leading coun.
try in the world. Why not follow the
example of America where there is &
medical college for women? It is
absolutely wrong to say that the
standard of teaching in a college goes
down because there are women. It is
an absolute travesty of truth, if T may
say so, and if I do not want to call it
falsehood, to say that the standard
went down because there were women
there. The standard went down be-
cause of the administration that was
brought about since the college went
under the control of the Health Minis-
try and so much intrigue, nepotism and
wastage introduced. Sir. when the Me-
dical Council went ‘on recommending
or insisting on certain equipment
being purchased in the Surgical and
Clinical Departments of the College, a
sum of Rs. 1 lakh and a half or so was
spent on useless things like furniture,
almirahs and covers, things which
could have been postponed. When it
was found that the Chairman of the
British Medical Council who had
visited India in 1955 recognised the
degrees of this college for preliminary
F.R.C.S. and the English M.R.C.P. and
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when it was known that the students
of this college, even last year and the
year before, had at first shot passed the
MR.C.P.and F.R.CS.in England, care
should have been taken to give first
priority to things that required first
attention and not allow the college to
go the way it went by intrigue, by
appointments and by favouritism. If
there were to be an impartial enquiry,
the Health Ministry will get the
greatest censure that could be imrgin—
ed.

Take one instance, Sir. This r‘horn-
ing or yesterday, there was an adver-
tisement in papers for a woman
principal for the college, age to be
below 55. I may ask the ex-Health
Minister—she is sitting here—~why
should this age of 55 be put down
there by the Ministry when that
gentleman from the Army who was
superannuated was appointed and was
allowed to continue for two years
When Dr. Swift who is a relation of
the ex-Health Minister was given two
years in that college with one year
extension, where is the need, when
merit alone counts and when only
women are to be recruited, to put
down the limit of 55 when there is
teaching experience and everything
else? There are s0 many women—
seven or eight of them—who have had
high qualifications and held high
posts. But because of the circum-~
stances brought about-—and I am
using the word ‘brought about’ with
a special significance—they were made
to resign and go away. Sir, 1 fail to
understand what has happened to this
college and the new Institute which is
a statutory body financed by the
Health Ministry. It is high time that
these education institutions should
be taken away from that Ministry and
put under the Education Ministry.
The Engineering College, Technical
College and all other colleges are
under the Education Ministry. If
people with no college administrative
experience and with no appropriate
educational qualificationg are to run
these institutions, it would not be
good.
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I take one example just to show
how they look after things in the
Health Ministry. A gentleman was
made the Director of the Patel Chest
Institute. The hon. Minister was good
enough to say this morning that it
has been an honorary post for the last
four years. He is now given a salary
of Rs. 2,300, and for what? For
looking after about 14 or 15 students
in a year. There is no hospital
attached to it. The Finance Minister
should look into these things.

Mgr. DEPUTY CHAIRMAN: He told
you that it was the University which
appointed him. It is a statutory body.

Dr. SHrimMAaTI SEETA PARMA-
NAND: What is he going to direct
there? What research? I should like
to know what research he has done in
his life? None at all to be there
directing research.

Similarly, Sir, superannuated
people after superannuated people
have been given jobs in the Health
Ministry. But when it comes to
women being appointed. even when
they are underaged at the time of
appointment and with higher qualifi-
cations than everyone appointed by
the Health Ministry, it is said in reply
that the particular candidate was
much too old. This was said by the
ex-Health Minister.

-

Sir, we are not gomng to tolerate
this kind of discrimination in a demo-
cratic set-up. Because women have
nobody to speak on their behalf, they
are made to suffer in this way. We
have equality only on paper and we
have every kind of discrimination in
practice. The medical profession is
the most organised one which is most
suitable for women because they can
follow this even if they are married.
If women are treated with such dis-
crimination, I should like to know
whether women can make any mark-
ed improvement., I should like to
know how women with teaching
experience and qualifications would
be able to get any job, if they are
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not taken into the only college for
women. If this college is not pre-
served as the only college for women,
where will they be given a chance?
This Lady Hardinge College was
started with the Articles of Associa-
tion saying, “in order to «create a
cadre of women to man the adminis-
trative and teaching services of
women in growing proportions”.
Today, we find that, where there were
95 per cent. or even 98 per cent.
women on the staff, gradually, within
the last four years, 12 or 16 men have
been appointed. These are very
funny things. Even recently three or
four appointments have been made
by an ad hoc body without having’
the courage to consult the Public
Service Commission previously. The
names are not announced immediate-
ly; they are gradually announced. Sir,
I would like to point out various
other things, but I am sorry that my
time is up, about the Ministry of
Labour and the Ministry of Informa-
tion and Broadcasting. The Ministry
of Information and Broadcasting
require an immediate change in their
policy towards the censorship of films,
both imported and produced in the
countiry, of film scripts, ete. As such,
I would request the hon. the Finance
Minister to give this Ministry money
specifically which would be required
to improve censorship of films. Other-
wise, the havoc that is being caused
in the lifg of the younger generation
cannot be arrested. Here films are
the cheapest and the only entertain-
ment that people can have with their
limited means. If proper cens~rship
is not there, it would be difficult to
repair the damage and it would be
no use wondering why certain things
are happening, when we are allowing
our younger generation to go the way
the film-makers want them to go, by
giving only sensational entertain-
ment. They do not want and stop to
think what effect their films will have
on the younger generation of children.
They should at least stop to think
what effect these films would have on
their own children. Neither the
teachers take any interest nor the
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| parents, who are educated and are
capable of looking after the upbring-
ing of the younger generation.

One word about housing by the
Labour Ministry. The Labour Minis-
try is doing all it can to expedite the
housing schemes for labour but
because of certain legal difficulties
which do not allow the employers to
be forced to come forward with their
share of the responsibility, some new
measures are being brought forward.
I would like to make an appeal here
to the Works, Housing and Supply
Ministry to see that they do not stick
to certain stereotyped patterns of
housing for the low income groups,
for industrial labour and for rural
houses, where different patterns can
be followed. The houses need not be
of cement and iron and steel; they
may be of wood, good earth work or
lime and stone. It is only because of
the stumbling block of certain fixed
ideas of the engineering staff and red
tape, the houses which should have
been built some four years ago are yet
to be built, and is not known when
they will be built. Something should
be done to fix a time limit within
which—say two years— they should.
be built or all facilities should be
given to the different categories of
labour to build them. Thank you.

s fi wowT FRQ (wew w2wW)
Iq awmafg S, o fafqaer fdas
ZAR IR, IAF ALY T WAT FA
¥ fau 7 @ad g2 § ) 99 959 7 43
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gou fafaedt &1 f5raam w7t foom sttan
LA LR HEREIL I AR AC I
g3 3@ %1 a9 2 5 g wRaad §
ZAAT T FAAT 997 gF & R oA ag
TYAT 1 A 3IAAT WATE & g IAqvw
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@i A et AR Qe ATl
Y | AT T A AFTH] &1 fHoan
U9 q AN Fgam & Far o T § |
<ife AT FY g § AT F fog wogA
AT qgaT § gafan 9% savar feaa
[T gEAT § 1 AT §FR B} W
T FY X FTAT § W TF HL ST
TqISS(g a9 F I&@ ¢ | !

T AM ¥ 9 S g oaw qw
o F ¢ ag fefefadaa v ard 3
=fr % ftfafadz 1 saaeha 73
FT T AT TG T § 60
faft & Y g €, d AW G | TG
1A AT T w7 A R
ST ¥ ST ST 7 § I WY GEIEAE
£ & AR 9T Iraa o< g
ﬁmmw%mwgm
wwaﬁwmlaaﬁw el
|

Bill, 1957 1961
T FCARIE 1 T W T &1 oA
feretl 9 QT FTAT A1 § & AT T
£ I G E 1 T AT D AT = TgTH
FY FET § | T ART TF TEY GG §
9% T4 §, T T AT F¥ Qv fF WA
faar a7 &Y WA T FCHIC T AAT
JrET & W A T AW T ) Faien
¥ g o FATAGAE F g Ao §
®F F I@E A& FT Ifgq | I
AT A wrare faral aX g v Sy
TR F T 3T J e e 3
TETAT F AT T FF FT AT F TR
AR AFAIH T AW | A TR
R Y N gy gmaRd I
& @ T4 § I9HT awg § afeaw §
O AT}, CEETWI 3 197 Weg ¥
Seg 2T AT AT WL F @9 A
fFeT 7T @ { a3 dAT A A
TR I NI @ T IR ]
FIE AFGE TG GO | U AT A5
fear T @Y AR B Agfwaa w7
AT FEAT TEAT |

St Wo Ao FX  F a1 &
WY FIAIMAT AT § 7 WAL AT
qqATH A I FAA |, fywFr @l
wift §F AT §, TR W IW 7 AR
F GF |

Ht HET AN AW I 9T
®F ¥ 7g far o & 5 w6
W@ 2o FANR AT o IR H
fret foapt #1 qare & a3,
S WA IF W w1 gr9ar fgew
AT FIAT TIAT & W I &EF Qo
foad o foogsly @1 & F QT IF
F g AR I o0 918 Sg o
& AT RIAT RAT FA qRwT § )
7 gt F UF 99 WA AG AW
R § | WK 3 98 A AT TG
F THI &, a FAT FET T ? ;T



1965 Appropriation (No. 4)

[ 3T TAE WA]
AT FT HHET § FEAT RN WL T
uF qfewe gare § ) et § o gI
feaqslt §, 3% faefl # 29 ava & fo
uF it ¥ AfET I9Er #1859
N T o7 Y & | qL =T § AL

(Tvme bell rings)

T VICE-CHAIRMAN (Smm M.
Govinpa Reppy): You have tiwo
minutes left.

Dr. R. B. GOUR (Andhra Pra-
desh): The time allotted to
our Party is two hours and he can

take all the titme he wants, Uf neces-
sary, we will withdraw our last
speakers.

Tue VICE-CHAIRMAN
GoviNpA ReDDY): Is there nobody else
speaking? ..

Dr. R. B. GOUR: There are but the
total amount allotted to our Party is
two hours and we can adjust within
that.

Tue VICE-CHAIRMAN (SHrr M.
Govinpa Reppy): He has  already
taken seventeen minutes.

Dr. R. B. GOUR: That does not
matter at all.

THE VICE-CHAIRMAN (SHRr M.

GovinpA Reppy): How much time does
the hon. Member want?

Dr. R. B. GOUR: There 1is no
time limit for us. This morning it
was decided that way.

Tue VICE-CHAIRMAN
GovinpA Reppy): That
but how much {fime
want?

it eI WAE @@ . W A
¥ T o ® & q@ B ol e awdy

T HEW AT AT G FEAT 7 |

(Sur1 M.
is all right
does he

I do not know. I cannot say before-
hand.

Dr. R. B. GOUR: He can
even for half-an-hour.
mind

speak
We do not

(SHrt M. .

[ RAJYA

\

|

SHrr JASPAT ROY KAPOOR: This
is capitalistic distribution of time, not
socialistic. Everybody should have
equal time.

Dr. R. B. GOUR: You believe
socialism and, therefore,
minutes each.

in
fifteen

W FL WAE JW . AT TF
atw fafAedt &1 avw & zrar fear ar
@ § 5 agy 3y fear A & ol
A 6 FaT 9 G & 5 Amew,
fez M & @ A6 F T AMA F A3
T A8 Wed 7 gatan fifafaae
TG &Y @7 & | IT AgT & "aaw
T F X AT AR Y o9 wFW
HHEE A FE AW W §, g ¥ a7
T g, fagre 7 o &% A g,
WA 7 7 & a1 a8 Fa faegper
T ¥ 6 S qma F AW qmE o
& ford durw A & g, W FAr v
FT WO AIA AT AT AZT T AT, 57
T F aF A 2, 97 weAd ¥ oA
3 AT T 2 R q agr W F A
SRIEEE F (A

Fel A7 787 8§ 6 agw 3y fewr
A AS FIAT qRAT § fF S
® 933 S FEES & | AT 7
9 F FEEET FIAMET aA7 FC & Fogl
FE FT X 43 T8 | a7 @0 933 QAT
FAAT & IAF SaTEr & Fhi oo
IAEI K FART AT wT 2, IA
ART F @F 79T #7197 fomar 2 R/
WA ¥ F AT G A
FHE A G, 9T A FaA, aw A D
TG AT A FT AT G F fE gAsr
wEEs w1 frar am, AfEA -
AT AGT FFAT AT | W AT oW



Igs7 Appropriation (No. 4)

FAMAF 933 9 F A ¥z HEHA
Feusy g3 & | T8 fafre w1 O
Ta 3 qF A § W T AT A
F A 7 A% ¢= TR HEAUET
36 & W A oA g€ § 1w T
f& @@ a% 7 WAAET T4 I §
q9 g% WIT Y RS AW T AL A/
Iy | 9g AT & ) FoE § g o
gam &) 7g foe w7 o 3 W
oI IAFT  HHGAT FOT, IqF0 A&A
A W FT 9T T qvaE &
fr a0 TQaT T T THUC F@ @
fF TG T AHAT @ FT {ifod
T @wHT AR 7 g aw
as fas ¥o FEEe Aoy 3
2 e 20 FrenfAEl & WA ® QAT
warm%ﬁh‘a%\ﬁzﬁ@@
e 2faq & aedaa A9 98
R AT A AR AN FUE | AT
A §Y 8, I AW TWH e
H@%,Gﬁmfra‘rmirméw
F QA 39 H AL E, T @Y B F0v
g, 4 A% T AT FIEHT I A 93
gT & 1w qun 5 e wwfEr
fifwq, 7@ MM Ay fowl s oy AT
FFMeF $77 7 13 3 T AN A
foaft @om @1 @ 3, T A
T A @ g Ao T fod w0 g
gr1fae g ag FgT o0 @r 2
“Nothing was done except that
a committee was formed recently

to draw up schemes for their speedy
rehabilitation.”

@t frE-agey foe e §
THE T 48 O 6 0w FEEA )
2 oifs % fae =W I FR @
g a1 g & garey fafasdy & ?
T N FT 767 & & 790 FRT
S| F FEr FEa R fefe 7 59
T o 8, a8 FL @V | I, IZ TWT
§ gy T T & AR A A @R

[ 27 AUGUST 1867

Bull, 1967 1968

a1y 29 f fdfafadsm fafamt sy
aE § I TG FF 47 T, IGET
Fe Fr gAr  fAE AR A A §
Fama g s TmwmE Rt R aw
A wAT wE faegd e g o 3
TR TH B FE ITNE AGY T
ag &9 &1 foar o 77 A9 A
F 1 ot Ay faw & 1 fo omafagt
¥ aW 7 § f@ 97 g 3w wvafaEy
FT 94T A&7 ¥ | A AFF AT HEA
X far g oug g E oA
FT ®qUT a1 & @1 & W TZ1 FaT
srar # fs At $0% wwur T ad
faar | I=T TR fvay &, waar faeeraT
a7 @ R, A w0 w9AT 7gT A fawer
T A TR FE 5 A 2 oMfEy R
wear g 6 ffafedsm femewe
W aga = ¥ M R 39 a0
¥ qafs g1 @1 & | fomAr F g
IR AR F9AT 41T &1 W R | TE
I A9 gz f@E 7 T
“Twenty schemes of medium scale
industries have so far been sanc-
tioned with an employment poten-
tial for about 9,600 displaced

persons with a Government invest-
ment of Rs, 213 crores....”

ST 'y g fafaeT qmE F a3
7 fEar @y oam, IR O¥ 2,13 W
T % faor war 8, 37 gwawe e
W7 & WL AT IRAE A7 AN 2 TR oAm
AR At o grEfe A feeem
4 fyorm ° g WA @ ¥ w@w
T2 o § #19 7@ | A 7 FAm
, a8 Frgray & ?

39 foa & v o a7 Y T3
g dfwq & 79 o7 omer @A Ay g
AT g | § FZ WA FAT AGA § F
g G e A FT A 2, ag
ATAA &AW & HIX 7@ Iod FA
F fag fafedt as1 0o &9 X @



1969 Appropriation (No. 4)

[ w553 w3 % ||
g A aw a8 & afew T R
TF ¥ /9 g7 A1y 9@ aoF ¥
T & 8 QT & AR FW AW ady
- qG TG R | A I | A A T
T % g (wgEt At & Ay wEAHe
¥ MY § | WY IFF HF AQE
q, 3% Ak s fifafede fa @
& WS TG ATASPT AT &y 1 A
W el F & & e A9 W @
% 1 M9 gy AT B & alF &
W FT FARY AT AN g A F
fa% GuR W 1 o9 TR A &
AT E 1 4 wE IR THeATY a9 9%
qaT FY FA, ET FaNuHe T
mmm’méamﬁz%magrm
A q@, 79 FE TEE GEgEA
QUM ImgA T RA a1 &
Hear § & ag @ faegw @wn &t
feenn & wa S9AT &V ¥ WO
U W FTHAE giT, Fq TgT €99-
¥T g1, 9% TG UH T8 & 1 69
HIOFT AT 98T ¥ T IT qH v
g WX 3y & &0 T €9 &
FFHT W FT WY | A A @
e aRa mH RIaRIgaq @
WFAT § | qF T AT 9T I [T §
& wft 5@ ™ AT ag Adr |,
CICEE TR (U B R O B I L
qar wm, afa @ S w1l g
ST #3) W o§ig A9 ar@ mEW g
F fag B0 9w gET 91fgg
ST qF TEL F W TH &y
gu & el zad fad oF w1 §e-
fzaw wiw ofgg o) S W @«
ffar a1 @1 § 9 =9 ¥ -
T § @9 @ g | SR )
ST 5T 3AT § 1 A FEW § fR o
a@ freedt | SfFa mw o & Wi
HeEh &T 34T §IW § ) W@l Yo ¥WY
sqieT g 8 difsg agr Wl faw

[RAJYA SABHA]

Bill, 1957 1970

JTHRET | FHAT FY FA7 T8 FY, q9T
R AW AW A a9 § | S
o fas W@, @ AR el ¥
FT AR § | WY I YA AT R
afrg, @ v e T Afm e
faq s 9 A faet & 1 'R
FX AW oo ¥AT SqI&T 2
2ar & @t ag st |0 g% &1 qg
A gW Tad WE & 1 o & oA
FEY & & ofw A fawd | &
Sfe &Y FHY &, arEeE TS A FEal
g & me owlte 9 g o e A &
g7 S e T g, g W @
g, 99 FI91E FX W & I JHH
A A A ®E | TF F T FLGEE
F w0T AT T Q@ E TEL A a9
WEI A H AR RFAE @& A
AT TG W TG 8T U G 8§ )
T AR FF F@r & 91, ar
ST &, 9 FUT TE WA @9 69,
JO¥  TOT TH TERNE R & Jafal
¥ g w1 o O 5 foed age
A A w0 fawar 1 g dme §
T ug & fF aga & @ ST W g
§ Wi % SefRT ¥ T4 X @
3 ARG R E T FF U TWR
AFT & w1 17 § afsw ag fafasy
¥ fod o A o A wmd A
a g g gwa M ¥ qew
¥ T PR I §E AT
T 3z faar § 1w Tl 9Ad
¥ E A AN A a7 g AR
Y TIEE 3T W A A § | T @A
TR § o 9@ § WR A
9T @ AN g A T 99 IR /N
H AR R &9 4 § | §F 7 %
# fasft @, afew w7 &5 aw
®GAT FET AT | AW Jg AT g g
& sa® gefar & fog oF ar
2 fear mar AT A9 6 d|rw It
T T TET &L NI N W
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IT A 5T T g, T I AREH &
9 W 9 W 7 qETH IS
fre ag | feT S FET F A @A
2 I, o9 F g9H! 9%, S 9 9@
FCASFE | WY T 9 39

TEE & AR R AT TGl 3
AR | A HAIL § T WX qgar
T A% 4T § AT FE FH

a%rmnzrga’r@mqﬁ
19 &, 39 WY TUF 99T § |

qfeT am@ F3 @ § AR WA
2 W™ ¥ 9 O @ & oA -
99 W Fad aTE F|ry S g
FF FRIA a7 50 § | )
F AT &, T g § TG I AT
¢ & W) Iz A F A A
ﬁt%éﬁ?ﬁmﬂ@'aﬁiw
I QST FHT | T QIS ql
faar ¢ 7 9 9T N FF &
FATE T TFAT § | gH WIS A FAY
fafuedy &, w1 @fae FT &
-méﬁaﬁ%mﬁﬁéﬁ%w
& o 0% & W9 99 QR

¥ ag graar faar 740, arar T mﬁ
WH IqH améraa?a@a’*r?@
T AR FH A AL aFAT | ‘

Serr J. S. BISHT (Uttar Pradesh):
Mr. Vice-Chairman, I rise to support
the Appropriation Bill and in doing
so I shall first take up the item with
regard to the Ministry of Transport,
because the hon. Minister happens fo
be luckily present here at this time.

Bill, 1957 1972

Dr. R. B. GOUR: Evepn if he 1is
absent, his spirit is present in this
House.

TeE VICE-CHAIRMAN (SHrI M.
Govinpa Reppy): We have nothing to
do with spirits here.

Surr J. S. BISHT: Sir, I welcomed
the proposal, when the new Ministry
was formed, of separating the Minis-

¢ try of Transport from the Ministry of

Railways because I felt, as I said last
year at the time of discussion of the

. Railway Budget—or it was the Gene-

ral Budget, I forget which it was—
that the Railway Ministry was not in
a mood to encourage road transport.
It was adopting a sort of dog in the
manger policy. It would not allow
others to carry on some sort of pri-
vate enterprise in the field nor would
it itself do anything in this particular
matter. I would therefore draw the
attention of the hon. Minister to the
letter that was written to the Gov-
ernment of India by the International
Bank for Reconstruction and Deve-
lopment team. I will gquote the rele-
vant portion from paragraph 8 of this
letter. It says:

“We urge that the Government
review its whole transport policy
and programme with a view to
maximising transport by all avail-
able means, by rail, road, coastal
shipping and inland waterways.
While we are not in a porition to
suggest any detail how this might
be accomplished, we consider it
important that both the level and
structure of railway rates be revis-
ed promptly so as to provide more
incentive for the utilisation of other
means of transport. We are inclin-
ed to discount the objection that an
upward revision of rates would
impose an excessive burden on the
economy because there is no justi-
fication for maintaining rates at
economically unrealistic levels
particularly if these result in a
transport bottleneck which would.
make it impossible to achieve the
production targets of the Plan.”



1973 Appropruation (No 4)

[Shnr J. S. Bisht]

I will agamn quote another small
sentence from paragraph 9:

[RAJYA

“As additional measures to over-
come transport difficulties, we
would suggest that the Government
consider—(a) more energetic
measures to remove State and
inter-State restrictions on road
transport and to revise tax rates
bearing on road transport”

I think the Road Transport Associa-
tions and other companies 1 the
country have repeatedly brought to
the notice of the Government the
deswrability of encouraging road
transport by all means possible Today
the taxation on motor vehicles 1n
various forms like the import duty,
the excise duty, registration fee and
so on, 1s 50 heavy that 1t has become
almost impossible for road transport
to work on competitive rates with
other means of transport Even in an
advanced country like America which
has got about two lakh route mileage
of railways, the haulage by road
transport forms a very substantial
portion of the total freight lifted but
in this country since those lean days
of the thirties when the railways
were suffering from a sort of loss 1n
revenue, a policy was adopted to
squeeze out the competition from the
road i order that the Railways may
not suffer any loss in transport of
either passenger or freight

[Mr Drpury CHAIRMAN 1n the Chair }

But now since the war began the
whole thing has changed completely
and as far as I can see for another 20
or 30 years that position will never
recur The position today 1s that we
want every form of transport so that,
whether passengers or freight, all may
be lifted from place to place and I
wish to know what the Ministry of
Transport 1s doing in this respect;
what practical steps 1t has taken in
this particular matter with regard to
encouraging road transport or frans-
port by river This morning the hon
Minister said something with regard
to the Master Plan for inter-

[

SABHA ] Bill, 1957 1974
connecting riverways and all that.
\ But that is a matter of long-term

objective The immediate thing that
is likely to help us in this matter is
that we should encourage this trans-
port by motor vehicles. Whether
they are private or they are partly
private and partly run by the State
Road Transport, it does not matter.
What matters 13 that we should avoid
all these bottlenecks which would
otherwise make 1t very difficult to
reach the production targets. I hope
the hon. Minister will inform this
House and the country as to how far
they are earnest about this particular
matter.

The second point to which I wish
to draw the attention of this House is
with regard to the Ministry of De-
fence Last year when we were dis-
cussing the Appropriations Bill, the
hon Dr Hirday Nath Kunzru drew
attention to that problem and I was
developing that point when we were
discussing the Navy Bill, but 1 was
told that that was not the appropriate
place to discuss that matter There-
fore, I take advantage of this oppor-
tunity to bring home, to the Govern-
ment the difficulties we are experienc-

ng n the recruttment of
officer cadre for the Armed
Services In fact, Dr Kunzru

himself pointed out last year that he
was himself not satisfied with the
material that we were getting and he
pointed out also that it was a sad
commentary on our present method of
aftracting people to the officer cadre
of the Armed Forces, that the sons of

the officers themselves could be
counted on one’s finger tips Well, I
have every sympathy with all

branches of the Armed Forces, that is
to say, whether they are jawans, non-
commussioned officers, junior com-
missioned officers or fully commis-
sioned officers But the question of
the jawans 1s entirely different fhey
are supplied with free rations, free
clothing, free housing and free medi-
cal relief, etc Apart from that they
are recruited at a very young age,
mostly about 17 or 18 years and they
enter service usually for a period of
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15 years and after that they can retire '
on a certain pension. Some of them
may choose to serve further, but they
are not bound to. Sc that a soldier |
or a jawan can retire at the age of, |
say, 32 to 35 and he can look forward
to another 25 years of private career ]‘
in other walks of life. Their difficulty }
is not so serious in that particular |
branch. Those among them who are E
very capable usually make their way !
up either to the non-commissjoned ,
officer ranks or to the junior commis- |
sioned officer ranks and in certain
cases to the commissioned ranks. In
fact, the Minister of Defence stated
here the other day that almost ten
per cent of the commissioned ranks ‘
are from people who have been re-
cruited from the ranks of the jawans.
That is why I am not touching on the
particular question of the jawans or
the N.C.Os, or J.COs. But |with
regard to the officer cadre, the 'diffi-
culty is that there is a very big block
in promotion. The maximum salary
that a Major is entitled to get is 1
Rs. 1050(- and the vast majority of |
them are today stuck up on that ?
|

particular rank, because as you know
the posts of Lt.-Colonel, Brigadier
and Major-General are very |small
and limited. The posts of Lt.-Colonel
are hardly 250, whereas the officers
in the rank of Major may be in the
neighbourhood of about 4,000. Now,
there are only 250 posts to hich
they can be promoted. The rest of
them will have to retire on thdt and
the age of retirement is very low if a
man is not promoted. Now, recently ,
they have put it down to 50. In regard 1
to other Central Services the age of (
retirement is usually 55 years. In

fact, in U.P. they have increased it to
58 years, which I think is a| very
reasonable thing which even the

Central Government can do, as was
reported and recommended by the
first Central Pay Commission. How-
ever, that is a different point al-
together. What I am drawing the
attention of the Government to fis that
an officer of that rank and between |
the age of 40 and 50 has got tg incur

the maximum amount of expenditure.

He has got a wife and family and |

¢ on it will be a

Bill, 1957 197¢

children to support and he is being
transferred from one corner of India
to the other, say, every year or every
two years as the exigencies of the
service may demand. It hecomes very
hard to ask him to retire at that age
on a paltry pension of about Rs. 400,
Rs. 450, may be Rs. 470 or something
like that. And no practical solution
has yet been found by the Ministry of
Defence with regard to that particular
difficulty and that explains why the
officers themselves are not inclined to
encourage their sons to come into the
Armed Services. And well that is a
serious point. You want to have
complete security and in the security
services if this sort of mentality goes
very difficult and
serious problem. Now, Sir, there is
no other walk of life, na career in
which there is an element of risk that
yvour life will be at stake, you are
liable to lose your life. There is only
one such career and that is the service
in the Armed Forces. In no Civil
employment is there any risk to life.
You are quite safe. You know acci-
dents may happen, perils may happen,
other things may happen, but here the
man goes and he knows, and his
family knows, that even in the normal
course there is a considerable amount
of risk to life.” And when there are
disturbances or there is some sort of a
war—for instance there is a campaign

in Kashmir, or a campaign in the
North East Frontier Agency against
the Nagas or anywhere else—the life
is in danger. Especially in the
Air Yorce or even in army
manoeuvres, the life is always
in danger. Here is a walk

of life where you want to attract the
best talent in the country, the most
gallant men and where there is this
risk to life. And yet what are the
attractions that you offer to them?
What are the securities that you offer
to them? In England which is now a
poor country as compared to what it
was in the old days they have revised
these scales of pay of the officer cadre
nearly four or three times, in the last
two or three years; I think twice since
1950. It was done first by the Labour
Government itself, because they know
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[Shri J. S. Bisht.]

that in order to attract the best talent
in the country they have got to pay
the price. If a thing is not available
at a particular price, it is not wisdom
or statesmanship to stick to some sort
of bureaucratic obstinacy and say, ‘no,
we will not pay a higher price for
this’ Therefore, I submit that the
matter is so serious that the Ministry
of Defence and the Government of
India as a whole must pay special
attention to this point.

With regard to the question of the
removal of the block in promotion, I
suggested once before, and I repeat it
again, that that in itself can relieve the
anxiety of the officers to a very great
extent if it is to be handled in two or
three ways. Firstly, you should up-
grade the rank of the officers com-
manding a regiment. The officer com-
manding a regiment today holds the
rank of Lt-Colonel. The rank of
Colonel is merely nominal. Only a few
posts there are of the rank of Colonel
and very few promotions are made in
that rank. If you upgrade that to the
rank of Colonel and upgrade the rank
of the second-in-command of the
regiment to that of Lt.-Colonel, you
thereby increase at least 250 additional
posts. The difference in pay between
a Colonel and a Lt.-Colonel is not very
much. The maximum salary of a Lt.-
Colonel, I think, is about Rs. 1,400/-
and that of a Colonel about Rs. 1,600/-.
The difference is only Rs. 200/-, but
you are able to promote so many
Majors to the rank of Lt.-Colonel; so
many Lt.-Colonels to the rank of
Colonel; and so many Captains will go
up to the rank of Major. Thus you will
be able to promote nearly 500 to 800
officers and give them some better
opening. That is one thing.

Another way is as they had it in
the British Army—and we had it in
the Army when the British were here
—and it was whenever there was a
block in a particular cadre, they
allowed those people to, what was
called, muster out. That is to say, if
a Major having attained the highest
rank had got no further chance of

[RAJYA
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promotion to the rank of Lt.-Colonel
he had the option either to remain in
that particular rank and get his salary
or he could take the pension of the
next higher rank, that of a Lt.-Colonel.
So that when he is still under, say, 48
and when he can work for another 1§
years in other walks of life on a goed
pension—because a Lt.-Colonel 1is
granted a pension of Rs. 650—that
mustering out itself would enable a
large number of officers to muster out
of the Army. That itself will create
other vacancies. (Time bell rings)
There may be some ways by which you
can solve this problem and I hope the
Ministry will pay special attention to
this particular point for solving a very
serious difficulty because, whatever
little money it will cost to the Ex-
chequer, it is worth while. If you keep

‘* the officers cadre contented, which is

the backbone of the Army, you will
understand that in every emergency
they will stand by you gladly and
faithfully to the last. Otherwise, this
one-sided loyalty cannot carry on very
long.

There are pressure groups develop-
ing in this country and the idea gets
round that our Government yields only
to pressure. The Posts and Telegraphs
Department, the Central Services, all
these combine and threaten to strike
and ask for some sort of a Pay Com-
mission. It will cost Rs. 10 or 20 crores
and they think the Government will
easily find money for them. I hope
that such an idea will not be allowed
to come into the security services,
whether it i3 the Army or the police.
Statesrnanship lies in realising where
the real and genuine grievances are
and meeting them before you are
faced with a serious problem. There
was a revolt in the Navy and it was a
serious matter. It originated mostly
because of the dissatisfaction in the
Services. Therefore, I give this friend-
ly advice to the Government and the
Ministry of Defence to take this matter
very seriously.

With regard to the administration of
justice, there is a considerable amount
of arreers both in the Supreme Court
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and 1n the High Courts of India. They
say, ‘Justice delayed is justice denied.’
That is quite true today. You file an
appeal in any High Court now. You
are lucky if you have the first hegring
of the case within five or six or kight
years. Even the first appeal takeg two
or three years. Why is it so? 'Why
are the Government, the Ministry of
Law and the Home Ministry allowing
this sort of thing to go on? If you
want to clear up the arrears, certainly
you can do so by appointing additional
judges. The law is very flexible in
this matter. You can appomnt addi-
tional judges for a period of two to
ANTeR yrats I svery Weh Court. Onee
these arrears are cleared up, at least
the way will be open for others later
on. After all this is not done frée of
cost. In this country today, civil justice
is a very expensive justice. The court
tee is very high and in all the States,
<he Governments are getting more
tevenue out of the Department of
Justice than they are spending on it.
Nobody asks the Government to spend
anything out of its own money. But
you must at least give back to the
Litigant what you are taking from
him. Give him prompt and equal
justice and there will be some justice
instead of waiting for years and the
father's case going on to the granTson.

Ds. RAGHUBIR SINH (Madhya
Pradesh): Mr. Deputy Chairman, I am
grateful to you for calling me to speak.
Better late than never. First of all, I
have got to tender an apology to the
House for a mis-statement made by me
in my speech of May 21, 1957. Un-
fortunately, I made a statement that
the report of the activities of the
Ministry of Defence did not contain a
statement or any reference to the air-
craft carrier. I could not think thaf
even the Ministry of Defence will not
have some correct appreciation regard-
ing the relative priorities. I could not
imagine, Sir, that an aircraft carrler
will be tagged on to the bail-end of
the frigates. I have now learnt from
experience that the reports have got
to be read every paragraph, every line.
What was announced in-the House was
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just reported 1n that statement of
activities. It does not in any way give
an answer to the point I had made. The
Ministry has not yet taken care to do
anything to make the country and the
people defence-conscicus. No details
have been given there about the air-
craft carrier. I think that the aircraft
carrier is sufficiently big to be seen
by any one and it is known to any-
body. The details of the aircraft
acquired must have been published
already; even if the name of the air-
craft carrier had been published in the
Report, it would have meant some-
thing to us.

I want to say that unless and untit
the Government makes some real,
deliberate effort to make the people
defence-conscious, I am afraid the
future of India’s defences will not be
very bright. Defence-consciousness of
the people alone is the most efficient
guarantee for the successful defence of
India in the future. Thus alone, Par-
liament and the people can continue
to keep an alert and watchful eye over
the defence services and equipment.
Without that defence-consciousness, I
am afraid the State is liable to lapse
into self-satisfaction and the conse-
quent backwardness finally leading to-
inefficiency and failure.

Sir, a statement was made in the
other House that our Navy is efficient.
We admit that our Navy is efficient,
very efficient. But efficiency is one
thing, effectiveness is another thing.
Effectiveness is not merely related to-
efficiency. Effectivenes, is related to
number also. It 1, 1n that connection.
Sir, that I hasten to raise the question
of submarines. I know, Sir, and every
student who has a little knowledge of
defence strategy knows, that India’s
defence economy in many respects is
sea-based. Especially a country which
is in one way or another trying to
plough its lonely furrow by holding
fast to its policy of neutrality has got
to be all the more alert. In the case
of a major conflict, it will be very
necessary for us to keep the seas clear..
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And it will be most essential, much
more than ever before, that the vital
supply lines should be kept up. Only
a strong Navy can do that. And if
this s not done, Sir, crores and crores
of money that we are spending would
be a waste and all these things, as
our friend opposite, Shri Kishen
Chand, has said, will be only good
enough for being kept in the museums.
I was happy to read in the proceedings
of the other House the assurance of
4he Defence Minister about the safety
of India’s frontiers. He said there,
that those frontiers would be defended
not only to the best of our ability, of
our Armed Forces, but also with all
the determination, with the masses of
the people behind them. He also said
that if this land of ours should be
invaded once again as it was in 1947,
then any one who comes here will get
not as good as he gives, but better. I
am happy to note that, but in that
connection I would once again raise
the question which was raised by that
veteran Parliamentarian, Dr. Hirday
Nath Kunzru, I refer to atomic
weapons. I have mentioned it in my
last speech as well that we have also
got to think of atomic weapons to
ensure that we are able to provide
proper defence for our country. I have
a réport in my hand published in “the
Hindustan Times” of 22nd May, 1957,

which says—it is a report from
London—
“Britain’s latest guided missiles

which will be on view at the Paris
air show opening at Le Bourget on
Friday will be for sale, it was an-
nounced here tonight.”

Then I have got another cutting with
me saying that certain arrangements
have been entered into between the
U.S.A. and Japan, arrangements which
can be extended to our neighbouring
countries also, that atomic weapons

will be available for salee. We have
been often  told that such
weapons as have been given
to our neighbouring coun-

try by way of military aid will not be
used against us, but would any country
be able to stop the use of such

[RAJYA SABHA ]

Bill, 1957 1932

weapons which are bought by another
country? I have got once again to say
that in the past we lost our indepen-
dence not because we were lacking in
numbers, not because we were lacking
in bravery, but because our weapons
were antiquated; our military science
had lost touch with the progress that
had been made in other countries. I
only wish that the same mistake
should not be repeated, that history
should not repeat itself again and that
we are not caught napping. I am sure
that the Defence Minister need not be
told that there are ‘Blood hound and
Seaslug’ missiles which can be used
for defence also. I do not ask for any
of these weapons for the purposes of
launching an offensive, but for detence
we must think of them. In this con-
nection I would once again repeat what
I said in my last speech about the
urgency and the importance of using
the new developments for increasing
the fire power of our military forces.
I had referred to what they call ‘ster-
ling sub-machinegun’ which is more or
less like a pistol and can fire like a
machine gun, and which is now being
used even by the armies of countries
like Iraq. Can we not think of includ-
ing them as a part of our regular
equipment? Can we not manufacture
them? Can we not make ourselves as
efficient as some of these other coun-
tries? That is my submission to the
Defence Minister. 1 am sure he can
and should do something in this
respect. With all my earnestness and
persuasion, with all the emphasis thaf
I can command, I put it to him for Kls
careful consideration.

After defence, I come to the other
subjects in which I have even tried to
dabble. There are only two services
of the Central Government which
touch every common man. One we
have already disposed of; I refer to
the railways. The other is the Posts
and Telegraphs Department. Even the
poorest of the poor has sometimes to
deal with the Postal Department. In
that connection I know that the
number of post offices today is 58,000
while in 1947 it was only 22,000, but
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the increase in numbers has |only
meant increasing deterioration in their
efficiency. 1 repeat once again) that
unfortunately the efficiency of the
Posts and Telegraphs Departmint is
continuously on the decline. I do not
want the House to believe it oh the
basis of just what I say. If the reports
be true, in a speech made by the hon.
Minister. Shri Raj Bahadur, e is
reported to have made an appeal to
the P. and T. workers to do thei#‘ best
to restore the efficiency of the B. and
T. Services which has touched g very
low level lately. I do not grudge them
the new Pay Commission that has been
agreed to by the Central Government
but I do hope that somewhere some
effort will be made to improve the
efficiency of this particular service.
Last year when I spoke on that very
subject during the debate on' the
Appropriation Bill my hon. Eriend.
Shri Lal Bahadur said, “Please give
me time to set things right”., More
than one year has elapsed singe then
but the efficiency of the service has
become worse and worse. I do say
that unfortunately somehow something
is wrong somewhere and in spite of
whatever is being done to improve
things, they only deteriorate further.
Regrouping of the Post Offices is being
effected but with what resull!? For-
merly letters used to take 2 days now
they take four days. Unfortunately
regrouping is done without any due
regard to proper adjustment of essen-
tial mail connections. 'Then. again
about the modernisation by use of mail
buses. I have got a report with me
here that mail buses are being intro-
duced instead of mail runners but
letters reach the destination a day
late. I do not know what sort of
modernisation it is. This sort of thing
is more or less the order of the day. 1
have got another cutting with me
which says that a letter posted from
01d Delhi, to reach New Delhi had to
go to—can anybody guess where? I
am sure nobody can possibly guess—
to South Africa Distant seas had to

be crossed, the Indian Ocean had to
be crossed twice Dbefore thd letter
could reach New Delhi. Novf, some-
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how in South East Asia, all roads lead
to New Delhi.

Sur: C. P. PARIKH: What about
foreign postal stamp on it?

Dr. RAGHUBIR SINH: It was not
asked for, I am afraid. Foreign postage
is all a very painful story. But I will
come to that later. Last year when
Shri Raj Bahadur was replying to my
speech, he said “I would have been
grateful to him (he meant me) had
he brought such cases to my notice,
when I would have enquired into
them,” I will tell you from my person-
al experience about the result of our
reporting such cases. Three years ago
I brought it to the notice of Shri Raj
Bahadur that in the district of Mand-
saur and neighbouring areas letters
were being tampered with, opened,
repasted and posted again. Somebody
was trying to find out whether there
was any money, cheques and like items
or not. I reported the matter, an
enquiry was made, postal officers made
frantic inspections and tours, but with
what result? Now letters do not atall
reach anybody on the other day. I
this is going to be the result of
enquiries, what is the use of such a
proceeding? The new Cabinet Minister
for Transport and Communications
told the other House that he has
ordered his Ministry to go into the
question of the feasibility of using
scooters for delivering express delivery
letters. I welcome that proposal. I
believe in the policy—as I stated it in

. the beginning of my speech—of better

late than never. I prefer it to the
proposed possible alternative of imme-
diately or never. Express delivery
letters either reach very late or never.
People think that express letters must
contain something valuable and so they
are opened and later finally destroyed.
1 have a report here where 110 letters
sent by express delievery were found
in the House of a postman and for that

act somebody in Meerut had
to be held up. When reports
are made about express deli-
very letters, the post office says

‘We don’t keep track of them. How
can we verify where they went?’ Well,
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1 mentioned last time and now also -
again say. The Ministry says: ‘We
are expanding and so efficiency is
bound to go down.’ I submitted last
time that the biggest expansion of any
service happened during the war and
that was in the armyv. There if effi-
ciency could not be maintained, we
would have lost the war. Can the
Ministry not put its service on a war
basis? Can they not do anything to
ensure that the efficiency of the service
is brought up to a proper level? 1
only repeat that if thatisnot done all
this expansion, all this expenditure
will be just useless.

Finally I am afraid I have got to
bring to the notice of the House some-
thing, I must say, that is painful to
me. 1 don’t think either you per-
sonally or the hon. Minister has ever
cared to wander down to the Post
Office here. Ministers don’t do that
and probably Chairman too don't do
that also but as a Member I have got
to do that and when I went there
should I enlighten the House what I
saw there? 1 saw something myself
as a Member of the Sovereign Parlia-
ment who had that way something to
do with the Indian administration. I
saw it, T glared at it and I hung my
head in shame. I could not bear it.
The House would wish to know it and
I would tell you what it is. I am sure
vou will join with me in that view.
There in the Post Office the postal
authorities have put down a notice’
“Please get postage stamps on the air-
mail articles defaced in your presence”
What an admission of incompetency,
inability and helplessness on the part
of the administration! Can ever any
administration hope to root out cor-
ruption and inefficiency that way? I
had a little experience of administra-
tion. By putting that way such an
endorsement you can never achieve
the desired result: but the story does
not end there.

(Time bell rings.)

This is the last of my statement Pro-
bably the House would like to know

1

|
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that the details of this thing have
reached even across the seas. I have
got here certain letters published in
the Times of India’ by somebody in
New York. He says:

“It is shocking to find such a low
standard of public service that mail
with stamps over a minimum value
must be cancelled before being post-
ed to assure that stamps will not be
removed by postal clerks for private
re-sale and the mail destroyed.”

AN Hon. MEMBER: Who says that?

Dr, RAGHUBIR SINH: This :s &
letter published in the Times of india
by Mr. J. J. Beckman, White Plains.
New York. - "

Then I have another cufting with me
here about somebody who has written
from Germany—an Indian student
studying in Germany. There he read
a report in the American newspapers
and he said that he too had to hang
his head in shame. He says there:

“l was reading an American
magazine in America House here
which contained a newsletter from
New Delhi. The writer was criticis-
ing a number of things in the Indian
capital and also referred to the rule
she had adopted to register every
letter she had to send by air mail
to America because otherwise the
letters were sure to be stolen en
account of the high value stamps
affixed.” .

Sir. such letters are published not
only abroad but also here. Now we
have two ways open, either to make
them ‘bearing’ or to register them.
One means increased cost the other
means just cheating the Government.
Would the Ministry ever like us to
resort to that method of sending their
letters ‘bearing’?

There is an English proverb saving
that new broom sweeps well. It is
rather a crude saying. I don’t think
1 can use that word for people in high
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offices. But we have had a change and
got the new Cabinet Minister. Shri
Lal Bahadur Shastri is now in charge
of this Department. He has done good
work in other Departments also. Ijam
afraid he has got a very difficult task.
He has got to clean this Augean stable.
I hope he will look after it and njext
year something better will emerge

= FARARA ACAN (A
ArRATe seawsfa oY, wos e | Hr
g = 3 fFar g fr uifie
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IH qE § W W A FE IR o
ST g1 91T § Y guR A FF
mﬁﬁ%qﬁtawaﬁqtﬁ@
A WA T HIRET FE & | g9

7 wg1 5 ag aefaraa A1 € wman
g, FRIRTEARET A T AR § W
AT g AT A W & i de wEr
#aw 93 fodl a1 & Ty & afexw Ry
Forett w1 & 9 == Y et s srfusm
SHAEET F ST &7 "AAT gwiT fE &
aréferrad avag €T Ay &1 AT Wi
7 7g T g7 v wgmaran wfifadfad
F AT G & F A A g, A€
w1 fegamr § | 7 79T W § goqT
g § & sgmemr =i
7 FY 97 w&qTE 9 fFwar & | wgnawe
wfafadfed) & fm ez gl § 7
¥ ww svfaee wisgl ¥ s g
rzar g 6 Far 3 W €€ Awed g
397 SEAIMEE AR AN LW AR |
ar AgY 7 # oa9q wgfee wredl 4
50 RSD—8. |

q
#

B, L30T 1988

TrEAT FET fF F HT g7 AT A T
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&1 dar FEET T, WA GaT G FAT )
FT g GIFIL I MT § IF gl 747
¢ & an fafqam wrem ffmw &%
FY T T § F gW SAWIAE a5
fafss &34 =X 9 a8 Fer ST §
fir zq OfFrea s fafEma &
A & W ware e, gEd 5 T
formar g & ¢

“Government, therefore, would
like to assure the agriculturists that
the prices of foodgrains and other
agricultural commodities would mnot

be allowed to fall below the econo-
mic level.”
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o g fad fag 3R oF a3y
F3q § e farrse fedwme femrine”y
ar ag o &0 o § | 7@ & gH TaA
£U € a9 & gy faaer g9d /9 |
& o1 I farqm @s @ W & | Ag
& 7, A fergeaw § @R @y s
FaaT @ e wa gw aiat § qO@ 8§,
a9 g2 941 § o719 § Y aW =g faar
dar € fp gw I & @ WAL & mr 7
g+ o afed & fafgw fafseg 5
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&Y gra ag AT § Fgar g g fF faaa
9T T AR @y & I g9
fRaT T LT ] SR AT AT SFF AL
forg fammrz & sarar & e, Sy arfere
sfeqar FIAT F1fgd g arfadt sfeqar
JEY T 57 @Y ], I frrg A eAr @Y
fer ST W & 1 @ F AL A AV F
P g3 F M CsmA NiswRm
T’ qAET AT g, 9%g qgT A
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FATIFAY FT FTH § F07 T, I 6 37
¥ &7 T AT T AR 9 | FHiE
FE AR e fafast ¥ A a7
smrrng %a’gmmfrﬁm ST
ECiC

(Time bell rings.)
I shall just finish, Sir.
Mr. DEPUTY CHAIRMAN: Yes.

st @ AR qIOEm: 59E 91
a7 a8 F&1 ¢ % wow qa grm fE
o fem, I, RgEE WTh e
®Y FT HT T E | HTHY gay e fF
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¥ 9Ty 9 T TF UiATS FE IF
FUEN a1 § | 98T 9 A g 91
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d1 SRM S TEY JaE 9 Bl 99 I
aw a1 g mi, sEW Far fF o a
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7 a9 foom a1 1 aft ww "
FIL AN T@MIF F AE I
Y TER HIR gEY TE ¥ aed qwE
A WAy Ag g Aear g K
& AT, TS afer #9 §T R
Aty & T AL AT A AQET F IR
g=faaa &1 Fam =da FET ® @
g, agwWT T g areT g a1 Aqgy |
zafed ¥ wrad 58 71941 § o gg W%
fagry g fear s AT ag Fife A

[ RAJYA SABHA]

Bill, 1957 1994

a fv ww ofaw giwifas
A T TUFT 7 798 § oodr §
weEl gL WiF A T we
W1 ww fergea #y surfAaa
F1 {37 T@AT &, TV A9 IA T F
@R T AT A AR g ey
o9 77 F3 §6F -9 T ¥ FErAT
T F FEr 47 ;. “Swaraj must be
felt by every man, woman and child”
§ o19% 3T g, Is it felt by every
man, woman and child today?
afs F8), T AT THRT T AF | HTE
FIFTE, & FER F 987 F ARHA E,
T faw &aTal & SEET & 90T F7 7w
g\ zofWE & Wy wE wear g fF
oS ST § fHeeT Tevaw o9 @
FTXON & & | UF AT FY FHY AT 6
& AR U AR I FR
T &Y FTLON F ATH A=A T 31 7T F=at
F T AT AT AT W @y e
T AH T § BF AT A0 I AR
# TR AgE——TAT {7 g —FF
TTTHT AT &1 AT 337 BT TE &1 |

Mr. DEPUTY CHAIRMAN:
time,

It is

Surt DEOKINANDAN NARAYAN: L
shall just finish. Only one minute
more Sir.

o AT wga g gw arafafeas
Teq WTE AT TRT FEAT I & |
IE q| g | T Aiftam ar S,
TS FIT ZT4 §

“According to Dr. Rao, ten per
cent. of the urban population
receives 50 per cent. of the national
income while 48 per cent. of the
land-~holders receive only 9 per cent.
of the national income. 65 per caht.
of the population which constitutes
the peasant class does not recefve
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more than 25 per cent. of the
national income.”

gafed A9 oy
qATeEl & wrdAT & fF e I

g a9

there should be levelling up of the
rural incomes so that the colossal dis~
parity in the distribution of national
income can be righted.

7Y & w9 o9 W g wfEE
F W o TRETHY 8, FIS-FTET )
agl g9 Q9T AEy § ey wre-
FUT g1 qFAT & | gATR ArfoEHeE #
FIT | a1 @9 grar ¢ i wE =0
FY g9 U &9 & I F qHI & |
9 ¥ e uEha #X @ g
2 qeT grgw, faet fam ooy mfaa

[ 27 AUGUST 1957 ]

Bill, 1957 1996

FE | AT [@FT r9-29, qfg-
77 freg § | 99 fr ga TR e,
TR wwEd 7 § a9 A aAy 7
T o fF T sad qfe-r 4y
fraea § #1X S9FT #a wraEEEar g,
A FAT & e & 1 @y FES
# WY 9ga I97 &Y aFdT § | A AT qgq
a9 § W, afs ooy s &
WA FE, T QA F3 v g

Mr. DEPUTY CHAIRMAN: The

House stands adjourned till 11 am.
tomorrow.

The House then adjourned
at thirty-three minutes past
five of the clock till eleven of
the clock on Wednesday, the
28th August, 1957,
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